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Here, I would like to quote from  an 
article, “ The B irth  o f a M ovem ent 
which appeared in India Today, 
dated 31st October, 1981. It says:

. “ T ill last fortnight, when it mads 
a quiet and unceremonious debut in 
India in the form  o f the Indian So-
ciety fo r  the R ight to Die, a new ly - 
formed group o f doctors, lawyers,

educationists, m em bers o f P a rlia -
ment and c iv il servants who are 
opposed to the “ fu tile  prolongation  
o f dying".

MR. D E P U TY -S P E A K E R ; M r. Daga, 
I think you are going to conclude?—  
No, There fore , you wiLl continue next 
time.

1 8 .0 0  h r s .

D IS C U S S IO N  RE. NEED TO  RE-
O R IE N T  T H E  C R E D IT  P O L IC IE S  O F 
TH E  N A T IO N A L IS E D  B A N K S  TO  
E X T E N D  F IN A N C E  TO  T H E  V IT A L  
SECTOR OF A G R IC U LTU R E .

S H R I U T T A M  R A T H O D  (H ingoL i):

I beg to raise a discussion on th2 
need to reorient the credit policies 
o f the nationalised banks to extend 
finance to the v ita l sector o f agri-
culture on terms which are not more 
exacting than those applicable to in-
dustry, which would m ake up fo r  the 
requisite financial resources lacking 
all these years fo r this sector, and 
which would provide ga in fu l em ploy-
ment to an overw helm ing m a jority  
o f our people.

H aving heard the speech made by 
Shri M ool Chand Daga I would not be 
merciless to the M em bers in the House 
as also to the P resid ing Officer. I  shad 
be as brief as possible.

India is essentially an agricu ltural 
country, 1971 census shows that 69 
per cent o f our people live  on agricu l-
ture. You are aware that there wbs 
a saying ‘ an Indian agricu lturist is 
born in debt and dies in debt'. In 
those days the m oney lenders used to 
g iv e  him credit and in late twenties, 
in this century, we have seen that the 
credit co-operative societies have been 
started fo r  th*» benefit o f the cu ltiva-
tors. The structure o f the credit co-
operative societies is like this. The 
R eserve Bank gives loan to the apex 
bank in a particu lar State at the rate 
o f 4 per cent I m ay he corrected by 
Shri Jansrdhana P oo ja ry  la ter on if  I
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am  wrong. Then this apex bank gives 
loan  to  the D istrict Co-operative Bank 
by adding som e m ore rate o f interest. 
T h is D istrict Co-operative Bank  gives 
loan  to society. The society also adds 
its own overhead charges. U ltim ately  
the interest that was charged @  4 %  
by the R eserve Bank o f India, that 
goes to 13 per cent when loan is actu-
a lly  given  to the cultivator. This credit 
is  not m ade availab le  to the people 
who m ore than 35 acres o l land in 
Maharashtra. These agricu lturists who 
became m em ber o f the co-operative 
societies had to deposit the share in 
ih e  society. That used to be 20 per 
cent or even above that. I remember, 
in Maharashtra it went upto 45 per 
cent. M ay I tel) you, not a single nai 
paisa is g iven  by way o f interest to 
these people. D.C.B. is expected to 
g ive  dividend to the society on the 
amount which it receives from  the so-
ciety as share money. Even this d iv i-
dend is hardly paid by the D istrict 
Co-operative Banks. I would suggest, 
at this stage, that share capital that ia 
collected from  the cultivators must be 
treated as a fixed deposit amount and 
they should be paid the same interest 
as is received by the fixed depositors.

These banks used to pay crop loan 
— medium, short term and long term. 
O f course, now they have restricted the 
activ ity  to short term ioans and these 
short term ; loans are decided sometime 
in the month o f M ay. They  are known 
as crop loan. They g ive  credit to the 
cu ltivators as per ratio fixed by th-? 
D.C.B. W ith  this crop loan it is lo t 
possible fo r  the agriculturists to im-
prove his agricu lture or to have yield  
as much as he wants. La ter on. in the 
yea r 1969, the banks were nationalised. 
Today, nearly 20 banks have been na-
tionalised. Most o f the other banks 
are also extend ing credit facilities to 
the agriculturists. But there is a snag. 
A s  fa r  as the nationalised banks are 
concerned, they are g iv in g  33 per cent 
o l the credit to the p rio rity  sector 
which includes not only agricu lture 
but also the small and cottage indus-
tries  and o ilie r  things. So, u ltim ately,

■ it  is hard ly 20 or 25 per cent o f  the
■ credit that is advanced by the nation-

alised banks which is received  by the 
cultivators. T h e  rate o f interest that 
is charged to them is som ething like 
15 to 16 per cent. This in terest( is «-pl- 
culated e ve ry  3 or 4 months and that 
is added. So, it becomes a compound 
interest and it becomes very  difficult 
fo r  the cu ltivator to repay the loan as 
such. I  would say that when you g ive  
the cred it fac ilit ies  to the cultivators, 
the compound interest should not be 
charged and that they should be asked 
to pay only sim ple interest

The Researve Bank o f Ind ia haa 
double standard as fa r  as the loan g iv -
ing policy is concerned, that is, through 
the nationalised banks. 1 w ill exp lain  
the approach o f the R eserve  Bank oE 
India tow ards the ru ral sector as such. 
In the case o f industrial finance, land ’ 
is accepted as a unit o f capital but in  
the case o f agricu ltural finance, it is 
only an artic le o f m ortgage. In  m ore 
scientific terms, it can be said as fo l-
lows, that is, the R eserve Bank o f India 
has double standard in relation to the 
cred it structure o f Indian economy. 
The industrial credit policy trea ts 
‘land ’ as a unit o f both capital as well 
as wealth  w h ile the agricu ltural cred it 
po licy  treats it on ly as a unit o f wealth. 
‘Lan d ’ is an investib le com odity in 
industry but it is non-investib le pro-
perty in agriculture.

This is double standard. Suppose I 
want to take some loan fo r  the develop -
ment o f agriculture. I  have to g iv e  a 
collateral security or there should be 
a third person who can g iv e  a guaran-
tee. In  the case o f an industrialist, 
when he starts a unit w ith  75 per cent 
bank loan or from  other institutions 
and also the land that is acquired from  
the cu ltivator through the G overnm ent 
at a concessional price under the land 
Acqu isition  A c t  which th is G overn -
ment has not so fa r  amended, he gets 
several facilities. But i f  I  w ant to  ask 
fo r  credit, I have to g ive  a guarantee. 
Suppose I  have 15 acres o f land. I  can-
not get m ore loan as I  h ave to  m ort-
gage m y other p roperty  fo r  any loan 
that I  have to take fo r  a particu lar 
p iece o f land. Suppose I  want to d ig  
a w e ll and I  requ ire Rs. 40,000. 1 w ill
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ge t  th a t  lo an . B u t  I  w i l l  h a v e  to  m o rt -

g a g e  m y  o th e r  la n d s  o r  I  w i l l  h a v e  

to  a sk  th e  th ird  p a r t y  to  s ta n d  ?s a 

g u a ra n te e . A n d  th en  s u b se q u e n t ly , I  

w i l l  no t b e  a b le  to ge t  a n y  m o re  c re -
dit. A n  in d u s t r ia lis t  is  n o t d e b a r re d  

f r o m  th is . H e  c an  say , “ I h a v e  sta rted  

th is  p a r t ic u la r  un it. So , f o r  w h a te v e r  

a m o u n t y o u  h a v e  g iv en , th is  p a r t ic u la r  

u n it  is m o r tg a g e d .” W it h  th at th in g , he  

can  s ta rt  an o th e r  u n it  b y  in v e s t in g  10 

to  15 p e r  cent m o re  an d  ta k in g  a sm a ll  

p lo t  o f  la n d  f r o m  th e  p o o r  c u lt iv a to r  

th ro u g h  th e  G o v e rn m e n t . H e  can  s ta rt  

an o th e r  u n it  an d  th at o th er p ro p e r ty  

is  n e v e r  m o r tg a g e d  w ith  the b a n k . B u t  

in  th e  case  o f  a g r ic u ltu re , the  o th e r  

la n d  . is  al£o m o rtg a g e d . A n d  th a t is  

h o w  an  a g r ic u ltu r is t  is  a lw a y s  h a n d i-

c ap p ed .

W h a t  is  m o d e rn is a t io n  u lt im ate ly?  

M o d e rn is a t io n  to d a y  h a s  b eco m e  on ly  

u rb a n is a t io n  o f  th in gs . I t  m e a n s  p r o -

te c t in g  th e  in te re s t  o f  u rb a n  peop le . 

T o d a y , w e  g iv e  lo a n s  f o r  d e v e lo p m e n t  

o f la n d , f o r  s in k in g  o f  w e lls , f o r  r r in o t  

ir r ig a t io n , etc. B u t  f o r  a l l  these  th in gs , 

w h a t  w e  r e q u ir e  is e n g in e e r in g  m a c h i-
n e ry . Y o u  g iv e  lo a n  to  a c u lt iv a to r  

f o r  p u rc h a se  o f  an  e le c tr ic  p u m p . T h e  

m o m e n t  th at a m o u n t is  p a id  to  th e  cu l-

tivator, th e  fa c to ry  o w n e r  s e lls  h is  

m o to r  to  h im  an d  g e ts  th e  stock  c le a r -

ed. So , u lt im a te ly , y o u  a r e  lo o k in g  to  

th e  in te re s t  o f  a  p a r t ic u la r  in d u s tr ia lis t  

a n d  n o t to th e  in te re st  o f  cu lt iv a to rs . 

S o , I  w o u ld  su g g e s t  i f  a t a l l  y o u  w fm t  

to  p ro te c t  th e  in te re s t  o f  p o o r  c u lt iv a -

to rs  w h o  a r e  fe e d in g  y o u , w h o s e  o th e r  

t i lin g s  a re  u n d e r  y o u r  con tro l, y o u  g iv e  

them  c re d it  at su b s id ise d  r a te  o t  

in te rest.

T h a t  is  th e  o n ly  w a y . B e s id e s  th ere , 
y o u  a re  g iv in g  a l l  th e  fa c i lit ie s  to  the  

in d u s tr ia lis ts . Y o u  g iv e  h im  75 p e r  

c en t  o f  lo an . T h e n  se e d  m o n e y  is  

th e re . T h e n  le v y  o f  o c tro i, s a le s -ta x ,  
in c o m e -ta x  arid  a l l  o th e r  th in g s  a r e  

w a iv e d .

B u t  in  th e  case  o f  a g r ic u ltu r is t  th ey  

s a y  it is  su b s id y  w e  h a v e  g iv e n . U lt i -

m a te ly  h o w  m u c h  is  th e  su bs id y?
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MR. DEPUTY-SPEAKER: You have 
left write-off which occurs in the end.

S H R I  U T T A M  R A T H O D :  I  a m  com -

in g  to  that. So , th is  is  the s ta te  o f  

a ffa irs . I  w o u ld  l ik e  th e  G o v e rn m e n t  

to  g iv e  a v e ry  s e r io u s  c o n s id e ra t io n  to  

th is  fa c t  th a t u lt im a te ly  y o u  a r e  p ro -

te c t in g  the in te re sts  o f  the in d u s t r ia -

lis ts  an d  no t a g r ic u ltu r is ts . Y o u  g iv e  

lo a n  f o r  tra c to rs , f o r  m o to r  p u m p s , 

f o r  p ip e s  an d  th ro u g h  th ese , y o u  p ro -

tect th e  in te re sts  o f  th e  in d u s tr ia lis ts  

an d  no t so m u c h  th e  a g r ic u ltu r is ts

b e c a u se  the ra te  o f  in te re s t  to  b o th  o l 
th em  is  the  sam e.

S o  I  w o u ld  su g g e s t  th a t  th e  ra te  o f  

in te re st  to  th e  p o o r  a g r ic u ltu r is t

sh o u ld  b e  le ssen ed . I t  sh o u ld  b e  m o re  

so in  th e  c a se  o f  d r y  c u lt iv a to rs . Y o u  

k n o w , o f  co u rse , y o u r  S ta te  is  h ig h ly  

i r r ig a te d . Y o u  h a v e  fin ish ed  m a jo r  

a n d  m e d iu m  schem es. A lm o s t  50 p e r  

cen t o f  th e  w e lls  a r e  in  T a m iln a d u .
S o  y o u  w i l l  n o t b e  a b le  to u n d e rs ta n d

th at. B u t  th ose  p e o p le  w h o  com e  

f r o m  d ry  a r e a s . . . .

S H R I  C . T . D H A N D A P A N I  (P o l la -  

c h i ) ;  F o r  y o u r  k in d  in fo rm a t io n , w e  

h a v e  to d ig  300’ in  o u r  a r e a  to  get  
w a te r .

S H R i  U T T A M  R A T H O D : W e  a re  

d e p e n d e n t  o n  ra in s  a n d  ra in s , y o u  

k n o w , l ik e  a ll p o lit ic ia n s , a re  w h im -

sica l. S o , w e  h a v e  to  fa c e  that. N o -

b o d y  h a s  th o u g h t  a b o u t  it.

W h a t  I  say  is “ W h y  d o n ’t y o u  g iv e  

so m e  con cession  in  r a te  o f  in te re st  to  

th ese  d ry  c u lt iv a to rs? ”

It  is  a l l  r ig h t  i f  y o u  g iv e  to  a m a n  

w h o  i s  h a v in g  ir r ig a t io n  fa c ilit ie s , p r o -

v id e  h im  ir r ig a t io n  fa c ilit ie s  an d  o th e r  

fa c ilit ie s .

B u t  to  a c u lt iv a to r  o r  a c u lt iv a to r  

w h o  is h a v in g  d r y  fa rm , y o u  m u st  g iv e

concessional rate. This is my request.

Then indutries. If it becomes sick, 
of course, it can be managed. Then 
the repaying can also be delayed. 
That does not happen in the case of 
cultivators.

16, 1982 credit policies o f
nationalised Banks CD is.)
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' I t  is  a lw a y s  th e  R e v e n u e  A u th o r it ie s  

w h o  h a v e  to  c e r t ify  th e  d ro u g h t  co n d i-

t io n s  a r e  p re v a i l in g ,  s c a rc ity  c o n d i-

t io n s  a r e  p re v a i l in g .  I  h a v e  b e e n  a

*  M in is t e r  o f  R e v e n u e  a n d  I  k n o w  h o w  

d ifficu lt  it  is  to  co n v in c e  a C o lle c to r  

b e c a u se  he h a s  to  stop  e v e ry th in g  a n d  

h e  h a s  to d iv e r t  e n e rg y  to  sc a rc ity  

a re a s . So , it is  v e ry  d ifficu lt  to ge t  

a n y th in g . U n le s s  y o u  d e c la re  it a s  a 

s c a rc ity  a re a , it is  n o t p o s s ib le  f o r  the  

b a n k s  to  s to p  th e  re c o v e ry .

B u t  in  c a se  o f  in d u s t r ie s , he  can  

m a n a g e  w ith  th e  o ffic ia ls  a n d  ge t  re -

* p a y m e n t  d e la y e d  b y  s ix  m o n th s  o r  

e v e n  f o r  a  y e a r  o r  so.

S o  I  w o u ld  su g g e s t  th a t  in  the  case  

o f c u lt iv a to rs , th e y  s h o u ld  be  b ro u g h t  

^  on  p a r i t y  w it h  th e  in d u s t r ia lis t s  con -

c e rn e d  b e c a u se  th e  c u lt iv a to r s  a r e  the  

p e o p le  w h o  a r e  fe e d in g  a ll th a t  th e  

100 p e r  cent o f  the c o u n t ry ’s p o p u la -
tion .

H o w  m u c h  h a v e  y o u  in c re a se d  on  

w h e a t  lo a n  la s t  y ea r?  O n ly  R s . 12/-. 

O n  cotton , y o u  a r e  re lu ta n t  to  s a y  

a n y th in g  in sp ite  o f  the  a s su ra n c e  g iv e n  

b y  S h r i  P r a n a b  M u k h e r je e ,  w h o  is 

a b se n t  to d a y . L a s t  y e a r , S h r i  P r a n a b  

M u k h e r je e  s a id  th a t  h e  w o u ld  de fi-

n ite ly  c o n s id e r  a b o u t  g u a ra n te e d  p r ic e  

o f  co tton  c rop .

S h r i  P r a n a b  M u k h e r je e  h a s  fo r -

g o tten  a b o u t  i t  A l l  th ese  th in g s  a re  

th e re .

A ' '
U lt im a te ly  y o u  a r e  k i l l in g  th e  c u lt i-

v a to r . Y o u  a r e  d e v e lo p in g  th e  in d u s -
t r y  at th e  cost o f  th e  c u lt iv a to r .

T h ro u g h  y o u  I  w o u ld  re q u e s t  the  

G o v e rn m e n t  th a t  w h e n  y o u  g iv e  c red it  

fa c i l i t ie s  to  th e  c u lt iv a to rs , g iv e  th em  

a t  co n c e ss io n a l r a t e  a n d  a ls o  the  

p r io r it y  se c to rs ’ s h a r e  sh o u ld  b e  in -
c re a s e d  f r o m  33 p e r  cen t. O f  c o u rs e ,  

you h a v e  d e c id e d  to  in c re a s e  it  b y  40 
p e r  cent b y  1958. Increase it to 60 p e r  
cent. U lt im a te ly  fo r  d e v e lo p m e n t  o f  

a g r ic u tu re ,  th e y  a r e  d e p e n d e n t  o n  th e  

r  e n g in e e r in g  g o o d s . S o  th e y  will b e

p u rc h a s in g  f r o m  th e  in d u s t r ia lis t s  

o n ly . So, I  w o u ld  su g g e s t  th a t  let the

s h a re  b e  in c re a se d . L e t  th e  ra te  o f  

in te re s t  b e  d e c re a se d  a n d  m a k e  th e  

p ro c e d u re  s im p le r .

T h e  o th e r  d a y  I  w a n te d  to  ta k e  lo a n  

f r o m  S ta te  B a n k  o f  In d ia  in  m y  

v il la g e .  T h e y  sa id . “A l l r i g h t ;  w e  a re  

p re p a r e d  to  g iv e , b u t  d e p o s it  y o u r  

s h a re  a n d  g e t  u s  a l l  th e  N o -D u e -  C e r t i -

f ic a te s ". A n d  h o w  m a n y  ce rt ific a te s  

h a v e  w e  to  g iv e ! W e  h a v e  to  go  to  

the  p a t w a r i  w h o  is  a lso  k n o w n  as  

T a la t i j w e  h a v e  to  go  to  th e  T e h s i ld a r ,  

w e  h a v e  to  go  to  th e  c o o p e ra t iv e  b a n k ,  

w e  h a v e  to  go  to  the L a n d  D e v e lo p -

m en t B a n k  a n d  to  so  m a n y  o th e r  p eo -

p le  a n d  c o lle c t  a l l  th e se  th in g s . W h y ?  

D o n ’t y o u  h a v e  fa ith  in  th e  a g r ic u l-

tu r is t  w h o  is  p ro te c t in g  y o u , w h o  is  

fe e d in g  you?  W h y  a r e  y o u  so m u c h  

a g a in s t  h im ?  In  th e  c a se  o f  in d u s -

t r ia lis ts , m o st o f  th e  b a n k s  h a v e  w a i v -

ed  s e v e r a l  c ro re s  o f  ru p e e s ;  th e  

a m o u n ts  a re  w r it te n  o ff. B u t  w h e n  it 

com es to c u lt iv a to rs , o u r  G o v e rn m e n t  

a lso  b e c o m e s  v e r y  c o n se rv a t iv e . It  

b e c o m e s  v e r y  d ifficu lt  to  u n d e rs ta n d  

w h y  G o v e rn m e n t  b e h a v e s  in  th is  w a y .

L a s t ly ,  I  w o u ld  s a y  th a t  th e  c u lt i-

v a to rs , th e  fa rm e r s ,  r e q u ir e  a  s p e c ia l  
t re a tm e n t f r o m  th e  G o v e rn m e n t -  It  

is seen  th at, in  th e  S ix th  P la n ,  w e  h a v e  

th o u g h t  o f  h a v in g  m o r e  g o b e r -g a s  

p la n ts . L a s t  t im e  w e  h a d  o n ly  o n e  

l a k h  a n d  a d d  g o b e r -g a s  p la n ts  in  th e  

co u n try . T h is  tim e w e  a re  t r y in g  to  

in c re a s e  th e  n u m b e r . W e  a re  a lso  

t r y in g  to  h a v e  m o re  fe r t i l is e r s .  D o  

y o u  k n o w -y o u  m u st  h a v e  b e e n  a n  a g r i -

c u ltu r is t , S ir , I  d o  n o t  k n o w -th a t  b y  

a d d in g  m o re  fe r t i l is e r s  w ith o u t  ^ re e n  

m a n u re , y o u  a c tu a lly  d e fe rt ilis e ?  U n -

le s s  y o u  h a v e  co m p o st m a n u r e  o r  

g re e n  m a n u re , th e  fe r t i l i t y  o f  th e  la n d  

c an n o t b e  in c re a se d . I  w o u ld  s a y  th at  

y o u  sh o u ld  g iv e  m o re  e m p h a s is  o n  

g o b e r -g a s  p la n t s  a n d  o th e r  th in g s  an d  

n o t o n ly  o n  e n g in e e r in g  g o o d s  w h ile  

g iv in g  cred it.

A b o u t  the  c o o p e ra t iv e  sec to r, t ry  to  

d o  so m eth in g . T h e  R e s e rv e  B a n k  

g iv e s  a l l  r igh t . W e  a r e  h a p p y  to  p a y  

a t  th a t  ra te . B u t  w h y  th is  a p e x  b a n k ,  

d is tr ic t  b a n k  a n d  a U  that?  B y  that,
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you are k illin g  us unnecessarily. M ake 
it  five  per cent; we do not m ind pay-
ing. But g ive  it d irectly  to the socie-
ties through the collector or some 
other agency. The audit charges a r i 
to be borne b y  the cultivators. The 
overhead charges in respect o f apex 
and d istrict banks are to be borne by 
the cultivators. Do you know how the 
D irectors live?  They  live  much better 
than any o f the M em bers of P a r lia -
ment.

W hat I  would suggest is this. T ry  
to  do away w ith  such things which 
w ill h inder the progress o f the poor 
cu ltivators and introduce such things 
which w ill bring them on par w ith  in -
dustrialists. Do away w ith  a ll those 
things which make them g ive  co lla -
tera l security o r third-person guaran-
tors wh ile tak ing credit.

These are some o f the suggestions 
I  have tried  to  give, I should not tax 
m y friends who are here any more. 
Otherwise, they w ill also run awav.

MR, DEJPUTY-SPEAKER ; Shri 
Satyasadhan Chakraborty.

E very  hon. M em ber w ill take ten 
minutes.

S H R i S A T Y A S A D H A N  C H A K R A -
B O R T Y  (Calcutta South): I  w ill finish 
w ith in  ten minutes.

M r. D epu ty-Speaker, S ir at the 
v e r y  outset I  w ou ld  lik e  to congratu-
la te  Shri Uttam  Rathod fo r  in itia ting 
discussion on this subject w hich  is of 
supreme im portance fo r  our rural 
people. N atu ra lly  he has very  cor-

rectly  pointed to one o f the main pro-
blems o f our agriculture, that is, se-
curing loans' at a very  cheap rate of 
interest. M y  hon. friend  has already 
spoken. Now , what are the problems 
o f agricu lture in India? T o  m y mind, 
first o f  all. there is the question o f 
land reforms. The second problem  is 
o f  irrigation . The third is the pro-
b lem  o f  im provem ent in the system 
o f fa rm in g  so that the per-acre  y ie ld  
m ay ris£„ *

O ne o f the factors that have a r-
rested the grow th  o f agriculture, apart 
from  the question o f land .reforms, is 
the ava ilab ility  o f  loans. A s  he has 
r igh tly  pointed out, it is said o f Indian 
peasant that he is born in debt, he 
lives in debt an<i  be dies in debt. P r e -
viously the M ahajans or the v illage  
sharks used to exp loit the farm ers, 
particularly^ the m arginal, the small 

and the m iddle farm ers  m ercilessly 
and it was expected  a fte r the national* 
isation o f the banks that since the 
banks have now come under State con-
trol, m illions and m illions o f farm ers 
small farm ers and m arginal farm ers 
m ay now expect to get loans from  the 
banks on easier terms so that they 
can utilise these loans fo r  their input, 
fo r  their capital requirem ents and fo r  
other purposes. But, unfortunately, 
our experience has disappointed us. 
I f  you care fu lly  go through the re-
cords as to who are the recipients of 
the loans through these natiohalised 
banks, you w ill ,see that in the villages 
as a m atter o f rule, it is the big land-
lords who are in  a position to provide 
the so-called-security and fu lfil and the 
conditions that are laid down by the 
banks who get all the facilities  from  
these nationalised banks and persons 
who need most and who are at the 
m ercy o§ the v illage  M ahajans do not 
get loans from  the banks.

You w ill find jn the 20 point prog-
ramme it is saio7 that these poor pea- 
sants^ the poor ,arm erst the m arginal 
farm ers should get loans. B u t w hen  
they apply fo r  loans you find either 
fo r  technical reasons or because o f  the 
fact that they are so poor and they 
cannot satisfy all the requirem ents o* 
the bEmks, they do not get loans. A s  
was pointed out by my Hriend, roughly 
20 per cent o f the loans goes to the 
rural sector and also out o f that, the 
sm all farmers, the poor farm ers are 
almost denied loans.

I  would like to point out— and the 
hon. M in ister i s here— ‘that on ly  the 
other day our F inance M inister, Mr. 
Pranab M ukherjee was te llin g  the bank 
officers and the bank management, 
‘You should be strictly guided by the
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financial rules and you should not suc-
cum b to  loca l presure o r  po litica l pre- 
sure” . W hat does it mean? It  menas 
that the banks have no social function

■ and it  should only be conducted on 
financial principles. It is strange that 

you declared in you 20 point program - 
m e< here is the policy 0f  the G overn-
m ent that you g iv e  loans to these peo-
p le on easy terms so that they can 
utilise th is m oney to increase the 
production, you say this is the year o f 
productivity  but your Finance M inis-
te r  goes and tells the bank manage-
ment, te lls  the R eserve  Bank tells

• th e  m anagem ent o f th e nationalised 
banks, ‘D on ’t succumb to loca l p res-
sure or po litica l pressure,’ It  means 
what? W hat is the local pressure?

T W hat is the politica l pressure ? lt  
is the pressure o f the local people 
under which you grant loans. Then, 
you say that they should go strictly 
by financial rules. W hat are those 
financial rules.— security? That is the 

paradox you find here. The poor peo-
ple cannot afford  to g iv e  you  the sec-

urity who just require loan. And be-
cause o f th e ir inab ility to g ive  secu-
rity, you are not going to g ive  these 
farm ers the loans. M ay, I here ask 
you a question ? There  are roughlv
24,000 sick units— small, medium and 
big. Do you deny the loans to these 
industries? H ow  m any crores o f 
rupees are put . in  these sick 
industries b y  these financial in -
stitutions ? When the question of

^granting loans to the farm ers comes, 
Ihe sm all farm er, m arginal farm ers, 
who depend on the bank loans, you 
are just pushing them to the m oney-
lenders who charge them hundred per 
cent interest on loans. You  a ll know 
that. It m ay be even  m ore than that.

W hat is y o u r policy ? You say  in 
Parliam ent that you have a 20-Point 
Program m e. Yo,u w ant to make the 
ava ilab ility  o f loans to these people 
easy. But, then, when you implem ent 
that^ you just push these people to the 
money-lenders who m ercilessly exp lo it 
them. W h at exactly  is your policy

*  n o w ?  D o  y o u  w a n t  to s a y  o n e  th in g  

in  P a r l ia m e n t  in  y o u r  p ro g ra m m e  ju s t

to m islead the people o r  do you sin-
c ere ly  m ean w hat you  say here? I f  
you sincerely mean it, then w hy your 
M inisters are saying som ething else 
about what you declare in your p rog-
ram m e ? F o r  exam ple, we asked a 

question to Pranab  Babu— unfortunate-
ly, he is not here— our Finance M inis-
ter, Our C h ie f M inister, w ith  a ll sin-
cerity, said that he did not agree w ith  
many o f the things in the S ixth Plan. 
H e also said that there is a 36 P o in t 
Program m e. So fa r  as anyth ing which 
goes to serve the interests o f the peo-
p le  is concerned, he said that he 
would im plem ent them. Also^ he 
pointed out that in W est Bengal, w e  
are sincerely try ing to make loans 
available to the poor farm ers but the 
nationalised banks’ policies are a stum-
bling block. W hat are you going to 
do about that he was asked. W hy is 
it that they are not getting  loans. 
That is because o f this fact that the 
financial institutions, w hatever you 
m ay say^ are fo r  th e b ig  lan d -
lords? T h ey  are fo r  the p eop le  
w h o  have money. T h ey  are 
go ing to g iv e  loans on ly  to  
them. That is w hy 1 want the M in is-
te r  to c la rify  this point as to what 
exactly is his poilicy; how are you 
going t0 im plem ent it ? A re  you go-
ing to te ll the R eserve Bank and the 
nationalised Banks that they should 
change their rules? Because the 
rules are created fo r men, and, when 
they are an im pedim ent in  the w a y  
o f im p lem en tin g  you r program m e, 
you should te ll them  to  change the 
rules so as to  m ake m ore flex ib le  
so that, in the v illages, the poor 
peop le depend on these nationalised 
banks and not on the trad itiona l 
m oneylenders w ao suck the b lood  
o f the Indian peasants, so that th ey  
can no longer suck th e  b lood  o f  th e 
Indian peasants.

That is w hy f  would ask the M in is-
ter here to exp lain  c lea rly  the policy 
o f the 'Governm ent and the steps that 

i. you w ill take to im plem ent m any o f 
j you r good program m es. Th ey  m ay 

prove to be disastrous because o f  bad 
f p lanning and its  bad im plem entation. 
Ii I f  you say that you are honest to your
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p o lic y , th en , y o u  te ll u s  w h a t  con crete  

s te p s  y o u  a re  g o in g  to  a d o p t  to  see  

th a t y o u r  o w n  p r o g r a m m e  succeeds?

N o t  o n ly  th a t  I  w o u ld  a lso  l ik e  a l l  the  

M e m b e rs  to  r e a l is e  w h a t  is  h a p p e n in g  

in  In d ia n  a g r ic u ltu re . T im e  w ith o u t  

n u m b e r  w e  h a v e  e m p h a s ise d  * that  

w ith o u t  r a d ic a l  la n d  r e fo rm s  an d  w ith  

o u t  in c re a s in g  th e  p u rc h a s in g  p o w e r  

o f  the  m ill io n s  o f  o u r  p e o p le  y o u  c a n -

n o t  re -v ita lis e  o u r  in d u s try . In d u s t ry  

a n d  a g r ic u ltu re  d ep en d  o n  o n e  an -

o th e r. T h is  is  th e  b a s ic  re a s o n  f o r  o u r  

a g r ic u lt u r a l  b a c k w a r d n e s s  in  m o s t  o f  

th e  a rea s . Y o u  ta lk  o f  o u r  a g r ic u ltu -

r a l  p ro d u c t io n . It  is  d u e  to  g re e n  re -

v o lu t io n  b u t  th is  g r e e n  r e v o lu t io n  is 

co n fin ed  o n ly  to H a ry a n a ,  P u n ja b  an d  

w e s te rn  U .P .  S ee  w h a t  is  th e  p e r  ac re  

y ie ld  o f  r ic e  in  m a n y  p a r t s  o f  the  

co u n try . Y o u  ta lk  a bo u t  re c o rd  p ro -

d u c t io n  b u t  w h a t  a b o u t  con su m ption . 

I s  the  p e r  c a p ita  co n su m p tio n  g o in g  

u p  o r  g o in g  d o w n ?  I  le a w e  i t  to  y o u  

to  v e r i f y  it.

N o w ,  I  w o u ld  r e q u e s t  th e  hon . M in is  

t e r  to a n s w e r  th is  q u e s t io n  w h ic h  w a s  

ra is e d  in  th e  N a t io n a l  D e v e lo p m e n t  

C o u n c il m e e t in g  b y  o u r  C h ie f  M in is te r  

S h r i  J y o ti B a s u  that th e  p o o r  fa rm e r s  

a r e  n o t  g e tt in g  lo a n s  f r o m  n a t io n a lise d  

b a n k s  b e c a u se  o f  the  ru les . I  once  

a g a in  w a n t  to  e m p h a s ise  tKat S h r i  

P r a n a b  M u k h e r je e  h a s  sa id  not to  

g ra n t  lo a n s  b e c a u se  o f p re s s u re  and  

stick  to  f in a n c ia l ru le s . W h a t  do  you  

a c tu a l ly  m e a n  b y  it? A r e  y o u  g o in g  

to  d en y  lo a n s  to p o o r  p e a sa n ts  b y  

st ic k in g  to th is  p r in c ip le "  ? F u r th e r  

a r e  y o u  g o in g  to  c h a n g e  th e  ru le s  an d  

m a k e  th e m  m o re  f le x ib le  so  th a t th e  

m o st n e e d y  can  get the h e lp  f r o m  the  

S ta te  B a n k  ?

P R O F .  N . g . R A N G A  (G u n t u r )  : 

M r. D e p u ty -S p e a k e r  S ir , firs t  o f  a ll  
I  w is h  to c o n g ra tu la te  M r .  R a th o d  f o r  

h a v in g  b ro u g h t  th is  m a t te r  so p ro m i-

n e n t ly  b e fo re  tlie H o u se . It  ,w ould  

h a v e  been  v e ry  m u ch  m o re  h e lp fu l  i f  

the  hon . F in a n c e  M in is t e r  h a d  fo u n d  

it  p o s s ib le  to b e  p re s e n t  a n d  g iv e n  

an  a u th o r ita t iv e  s ta tem en t o n  b e h a l f

o f  th e  G o v e rn m e n t  a s  to  th e  p o lic y  o f  

th e  G o v e r n m e n t  in  r e g a rd  to  th e se  

p o in ts  w h ic h  h a v e  b e e n  ra is e d . I  h o p e  

m y  hon . f r ie n d  th e  D e p u t y  M in is t e r  

h a d  b e e n  in fo rm e d  b y  th e  F in a n c e  

M in is t e r  an d  h e  w o u ld  b e  a b le  to  t e ll  

us a b o u t  th e  p o lic y  o f  th e  G o v e rn m e n t .  

E v e n  i f  G o v e rn m e n t  c an n o t m a k e  a 

c o m p le te  s ta tem en t n o w , I  tru st , G o -
v e rn m e n t  w o u ld  ta k e  in to  s e r io u s  c o n -

s id e ra t io n  the p o in ts  th a t  h a v e  b e e n  

m a d e  a n d  th a t w o u ld  b e  m a d e  b y  

o th e r  M e m b e r s  d u r in g  th e  c o u rse  o f  

th is d e b a t e  a n d  then  fo rm u la te  th e ir  

p o lic y  in  su ch  a w a y  th a t  i t  w o u ld  b e  

in  c o n fo rm ity  w ith  the  2 0 -po in t p ro g -

ra m m e  an d  i t - w o u ld  b e  c o n d u c iv e  to  

the  p ro g re s s  o f  o u r  sm a ll, m a rg in a l  

a n d  m e d iu m  sca le  fa rm e rs .

S ir , I  w o u ld  l ik e  to  m a k e  tw o  o r  

th re e  po in ts. F i r s t  is  th at the  a g r ic u l-

tu r is t s  h a v e  to b e  a d v a n c e d  c re d it  at a  

r a te  o f  in te re st  w h ic h  is m u c h  lo w e r  

th a n  th e  r a te  o f  in te re st  a t w h ic h  m e -

d iu m  sc a le  in d u s t r ie s  a r e  b e in g  a d v a n -

ced  lo a n s  n o t to  sp e a k  o f th e  b ig g e r  in -

d u str ie s . S eco n d ly , a  d is t in c t io n  h a s  

to b e  m a d e  b e tw e e n  th e  d e lt a  p e a sa n ts  

w h o  a r e  d e p e n d a n t  o n  a ssu re d  an d  

p ro te c te d  i r r ig a t io n  an d  th e  d ry  f a r m -
in g  p e a s a n t s . . .  o r  r y o t  o r  k is a n  b e -

ca u se  th e ir  c u lt iv a t io n  is  v e r y  m u ch  

m o re  r is k y  an d  v e r y  m u c h  m o re  e x -
p o sed  to th e  v ic is s itu d e s  o f  the  se a -

sons. S eco n d ly , f o r  th e  c o lle c t io n  o f  

th e  re p a y m e n ts  the S ta te  G o v e rn m e n ts  

an d  th e  C e n t ra l G o v e rn m e n t  w i l l  h a v e  

to  a g r e e  a m o n g  th e m se lv e s  as  to  th e  

s h a r in g  o f  w h a t e v e r  lo ss  m ig h t  b »  

th e re . W h e n  lo ss  com es to  b e  in c u r -

re d , w h e n e v e r  a  S ta te  G o v e rn m e n t  

d e c la re s  a n y  p a r t ic u la r  a re a  as an, 
a re a  p ro n e  to d ro u g h t  an d  se a so n a l  

u p se ts  e ith e r  th e  ra te  o f  in te re st  h a s  

to. be  co m p le te ly  w r it te n  o ff o r  the  re -

p a y m e n ts  h a v e  to  be  d e la y e d . A f t e r  

first w r it in g  o ff th is in te re st , th e  lo s s  

h as  g o t  to  b e  a sc e rta in e d  a n d  in  som e  

cases  as y o u  y o u r s e l f  h a s  su g g e s te d .  

M r . D e p u ty  S p e a k e r , ffr ro u g h  y o u r  e x -

p e r ien ce , the  d e b t  a s  a  w h o le  h a s  g o t  

to b e  w r it te n  o ff in  c e rta in  c irc u m -

stances. A n d ,  d u r in g  su ch  season s , 

in  su c h  a reas , w h a t e v e r  lo ss  m ig h t  

h a v e  to  be  in c u rre d  b y  th e  G o v e r n -

m en t, h a s  go t to b e  sh a re d  b e tw e e n  .
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t h e  C e n t r a l  G o v e r n m e n t  a n d  th e  S t a t e  

G o v e rn m e n ts . H a v in g  ga id  th a t, w h a t  

i s  the kind, o f  se c u r ity  th a t  can  b e  

a sk e d  f o r  f r o m  th e  m a r g in a l  fa rm e rs?  

T h e r e  is  n o th in g  a t  a l l  e x c e p t  th e  

c ro p  to  com e. T h a t  c ro p  is d e p e n d -  

d e n t  u p o n  the season s . A n d  G o v e r n -

m e n t  m u st  b e  p re p a re d  to g o  in to  

s h a r in g  w it h  th e  f a r m e r  h im s e l f .  

T h e r e  m a y  b e  so m  lo ss  th a t  m ig h t  

h a v e  to  b e  in c u r re d  w h e n  th e  sea so n , 

fa ils , w h e n  r a in s  f a i l  o r  f lo o d s  o v e r t a k e  

th e m  a n d  th a t c ro p  fa i ls .  T h e r e fo r e ,  

the  fa rm e r s  a re  n o t  a t a l l  a b le  to re -

p a y . N o w  th ese  fa c t s  H a v e  go t to  b e  

ta k e n  in to  S e r io u s  c o n s id e ra t io n  

b e c a u s e  o th e rw is e  it w o u ld  no t b e  

p o s s ib le  f o r  th e  b a n k s  to a d v a n c e  

c red it  to  th e  m a r g in a l  fa rm e rs .  I  do  

n ot w is h  to  find  fa u lt  w it h  m y  fr ie n d  

S h r i P r a n a b  M u k h e r je e  f o r  a d v is in g  

th e  b a n k s  to fo l lo w  s tr ic t ly  th e ir  ru les . 

B u t  I  d o  a g re e  w it h  S h r i  S a ty a s a d h a n  

C h a k ra b o r ty  j i  w h e n  h e  su g g e s te d  th at  

th e  ru le s  h a v e  to  b e  c h an ged . In d e e d  

ru le s  h a v e  com e to  b e  c h a n g e d  s e v e ra l  

t im es d u r in g  th e  la s t  10 o r  12 > e a rs .  

T h e y  a re  b e in g  c h a n g e d  c o n t in u o u s ly  

in  f a v o u r  o f  fa rm e rs .  B u t  n o t  e n o u g h  

is b e in g  don e . M u c h  m o re  h as  go t to 

b e  d on e , in  r e g a r d  to  the  a m e n d m e n t  

o f  th e  ru les . I  c an n o t  find  fa u lt  w ith  

th e  M in is t e r  w h e n  h e  h a s  a sk e d  fh e m  

to  fo l lo w  so u n d  b a n k in g  p o lic ie s . T h e  

p o lic y  h as  go t to  b e  la id  d o w n  b y  the  

G o v e rn m e n t , i t  is  in  r e g a r d  to su ch  

p o lic ie s  th a t  the  20 p o in t  p r o g r a m m e  

is  th e re  as a  s ta n d a rd . W e  w o u ld  

l ik e  th e  G o v e rn m e n t  to  e x a m in e  a l l  

th e se  th in g s  in  the lig h t  o f  the e x p e r i -

en ce  o f  th e  fa rm e r s  a n d  th e  20 p o in t  

p ro g ra m m e .

I n  T a m il  N a d u  q u ite  a la r g e  n u m b e r  

o f o u r  k is a n  f r ie n d s  a re  o ffe r in g  th e m -

se lv e s  to  b e  p u t  in to  j a i l ;  th e y  h a v e  

a sk e d  f o r  it; th e y  a r e  g o in g  to ja ils .

I  c o n g ra tu la te  th em . B u t  w h a t  is  

th e ir  d em an d ?  T h e ir  d e m a n d  is that  

th e  a r r e a r s  o f  e le c tr ic ity  ra te  sh o u ld  b e  

w rit te n  off. N o w ,  o th e r  f a r m e r s  m ig h t  

a lso  d e m a n d  th at on  o ccas ion s , i r r i g a -

t io n  d u e s  a n d  la n d  re v e n u e  d u e s  sh o u ld  

b e  w r it te n  o ff  w h e n e v e r  c ro p s  fa il.  

T h e  fa r m e r s  a re  no t in  a p o s it io n  to  

p a y  th e  d u es , so G o v e rn m e n t  m u st b e

p r e p a r e d  to  c o m e  f o r w a r d  a n d  w r i t e  

th em  off. B a n k s  a d v a n c in g  m o n e y  

sh o u ld  b e  g iv e n  p r o p e r  in s t ru c t io n s  so  

th a t th ey  c a n  m e e t  a  p o rt io n  o f  th e  

lo s s  f r o m  o u t  o f  th e ir  r is k  a l lo w a n c e .  

T h a t  p r o b le m  h as  go t to b e  s tu d ied . It  

is  f o r  th e  G o v e rn m e n t  to  e x a m in e  h o w  

m u c h  o f  p ro fits  th ese  b a n k s  a r e  k eep -

in g  ou t o f  th at, w h a t  p ro p o r t io n  sh o u ld  

b e  set a s ide . I th in k  they h a v e  d o n e  

it ; th e y  a r e  d o in g  it; e v e n  n o w  th e y  

sh o u ld  set a s id e  so m e th in g  t o w a r J s  

m e e t in g  su ch  r isk s  a n d  ou t o f  th a t  sum , 

th ese  a l lo w a n c e s  h a v e  g o t  to  b e  m a d e  

w h e n e v e r  th e  p ro c e d u re  o f  w r i t in g  o ff  

lo a n s  h as  go t to b e  fo l lo w e d  b y  th e  

b a n k s . In  th ese  c a se s  it is  f o r  th e  

G o v e rn m e n t  to g iv e  d ire c t io n s  to  th e  

b a n k s . In  r e g a r d  to th e  C e n t r a l  b a n k s  

th e  q u e s t io n  o f  o th e r  s e c u r ity  com es  

in. I  w o u ld  l ik e  th e  G o v e rn m e n t  to  

c o n s id e r  v e r y  s e r io u s ly  the su g g e s t io n  

m a d e  b y  M r .  R a th o d  th a t  th e  k in d  o f  

l i a b i l i t y  th a t  o u r  f a r m e r s  a r e  o b l ig e d  

to  s u f fe r  f r o m  h a s  g o t  to b e  re m o v e d .  
W h e n e v e r  a n y  lo a n  is g iv e n , w h y  

sh o u ld  th e  w h o le  o f  h is  p r o p e r t y  b e  

t r e a te d  as s e c u r ity  f o r  th is  lo an ?  W h y  

s h o u ld  it n o t b e  o n ly  th a t  m u c h  o f  h is  

p ro p e r ty  o r  la n d  w h ic h  is  e n o u g h  to 

c o v e r  th is  p a r t ic u la r  lo a n  th a t  is g iv e n  

to h im  be  accep ted?  W h y  sh o u ld  n o t  

th a t  a lo n e  b e  a ccep ted  a s  se c u r ity  so  

th a t  the fa r m e r  w o u ld  b e  a b le  lo  b o r -

r o w  su m s  fo r  o th e r  p u rp o se s , c ith e r  

te m p o ra ry  o r  f o r  lo n g -t e rm  p u rp o se s ,  

on the  security o f  th e  o th e r  lan d s?  T h a t  

h a s  g o t  to b e  e x a m in e d . T h a t  k in d  o f  

a  co n cess io n  is b e in g  m a d e  in  r e g a rd  

to in d u s tr ia lis t s , in  r e g a rd  to  bu s in ess  

p e o p le  a n d  in  r e g a rd  to1 th e  c o m m e r-
c ia l a n d  p ro fe s s io n a l p eo p le . W h y  

sh o u ld  no t th e  sa m e  fa c i l i t y  b e  g iv e n  

to  a g r ic u ltu r is ts  a lso ?  In  th is  m a n n e r ,  
in  an  u n d e r s ta n d in g  a n d  sy m p a th e tic  

m a n n e r , in  g re a t  d e ta i l  an d  in  g re a t  

d e p th  G o v e rn m e n t  h a s go t to e x a m in e  

th ese  v a r io u s  m e a n s  o f  o u r  fa r m e r s  

an d  h e lp  th e m  to o b ta in  th e  m a x im u m  

p o s s ib le  c r e d it  a c c o m m o d a t io n  f r o m  

th e  b a n k s  a n d  g a in  f r e e d o m  f o r  th e m  

f r o m  th e  o r d in a r y  m o n e y  le n d e r s .

Lastly, my f r ie n d  h a s  m a d e  a v e ry  

g o o d  su g g e s t io n  th a t  t o d a y  th e re  a r e  

too  m a n y  in te rm e d ia r ie s  b e tw e e n  th e  

R e s e rv e  B a n k  a n d  the  v i l la g e  b a n k . In
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[P ro f. N. G. Ranga]

between you have got the State Bank, 
you have got the D istrict Bank and 
all these people go  on adding to the 
rate o f interest w ith  the result that 
although the R eserve Bank of India 
advances credit fo r  rural developm ent 
at 2 per cent or 3 per cent or 4 per 
cen t—I do not know the latest rate— at 
h igh ly concessional rate, by the tim e 
the ord inary peasant comes to borrow  
this money, it comes to between 11 
per cent and 15 per cent. This is 
atrocious, and a quick decision w ill 
have to be taken to elim inate as many 
of thees in term ediaries as possible. 
Indeed, an e ffort was made] and it is 
not being follow ed  unfortunately to 
establish what are known as the rural 
banks so that the district banks need 
not be there and the rural bank is ex-
pected to advance credit at much low er 
interest, but not enough o f these rural 
banks have been organised. There is 
need for increasing their number.

Then, finally, the question o f land 
developm ent comes in. Indeed, in this 
country the biggest industry is agri-
culture and the biggest employm ent 

yield ing source is agriculture and yet, 
it is the one w ay o f life  which is 
being stalled fo r criticism  and it is a 
b ig thing and it is a very  salutary 
change that has taken place after the 
nationalisation of banks has be?n 
achieved in shifting as much of credit 
as possible away from  industries and 
com merce towards rural industries,
and rural needs and agriculture. It 
has come to 33 per cent. M y  hon. 
friend  has suggested that it should be 
66 per cent. I  do not think it is an 
exaggerated suggestion or aa  im practi-
cal Suggestion or an unreal suggestion 
but the Governm ent cannot be expect-
ed  s t r a ig h t w a y  to  ju m p  f r o m  33 p e r  

cent to 66 per cent. A  particu lar effort 
has got to be made by the Governm ent 
here as w ell as at the State leve l to 
re a c h  u p  to that 66 p e r  cent, i f  r o t  by 
the end o f this particu lar Plan, at least 
by the end o f the next Plan, so that 
agricu lture also w ill come to fee l free, 
as fre e  as industry does and commerce 
does in regard to credit. Credit must

be made to flow  m ore easily, m ore 
fre e ly  and m ore honourably and m ore 
econom ically into agricu lture and into 
rural industries.

fa*? (fa fte n a n s ) :

Trff^r, STR- ?T^T %

% g m  f̂Ĥ r %

ir T f t  |

^  it^7  ^ r T  f t  1 1

1981 ^

5FrT?T gTT f e lT  W

st t  f rn r f  % frrr

shri ^rr *rr ^TTT^ft i f t

TrmWr wfr sfrc ir
w m  g f?  ^Tcr m

m i  <rt s f i  spafa ̂ ptt i v

m  Tifsr t t  i w

STTcTFTT eft tft T$t

aft 1 w * r  sptf ̂ r ^ ^ f T ^ r f r  m m

|  I ^  tft fWvf f t W T
f w r ,  tfrtffar f^ n r , f f f e

fart  f ^ m , t f t x  s t o r
?TRT ^FrrhxTT gTTT TTC

spt T f r  «fr ct t̂ t  w r t  f c r f r  srfr
W W  I  I TTFHhr

W  tftK 4tlM +  r E^TFT ^1+fM^T tft
f w  |  1 sresr ir m f t

^ <’11 ^ l$dl ^  I 5TCFT of id

^  fa 50 m srfir-
fozfr % t r t  q?T Tf> ^rrar f
50 srf r̂ar % ?trtt

1 1 f w R f  =̂ t ^ y \  %
fjT'TrTT o— U+1 91 Ii cilH <

t f to  t f f t  1C\ cs
JIT

r^vTrq- ^PTcTT ^  #  STR ^ T T
efr ^ ' A  v t  f r z t i  I t  % 5®
HlMH ^HT T #  q l?  M <^d

R + c td  ^  f t ,  m  ^
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I 'JlT^l l I ^ r 9 "  cTTT>

% f^pr f̂pT

f fc f t  |  I ^ T |  fa c R T  § t

% <?T( ^  Rm  ■cS’i^ i 3oTT ^

f e n r  ^T7T ? rff ^ t t  1 ^tpt sftfar*

+ ? i * t i i  %  f a s t  ^  ^ r

^ r i r  ^  f^ n n  w \< ^  ^hm i 

^  k  t t  t ^ t  |  # r  3 * f a t

f t  T f t  | , ? r fa ^  w  fT- ft + = i< l  

SJHTT %  f^rq  ?T m  3 S fa t  

^ T  'Jildl oj f a  fa^TFT ^ t  'JI-h'M 

^  3 ^T  | * l t t  =^l^fr ^T  ^  f e n

'Ji (Cl I ^  *41 &1 'S ^  ^tiyl

^TT =lr^ 3TT f e n  ^TRTT ^  t

?rtft h I'lH î t 1̂ «iri 1
t |  ^  f a  t h t w r  #r ^ t j t  f e r  3r 

f a s t  t ft  f + f iM  ^fr f e n

w r ! w  w r :  3ft ■wft^
^ T rft  | , ^ w r  ? m  ^  1 1

^  fa  5tft sfrr so  srfaw  ^ m icTi
i? fa  t t  f ^ t f r  w ro ft 1 1  f a w r  ^ r %  

S IT  ^ T  3ft |  I f w %  ^STFT

% Hik^ Hell *Tjff faeTT cm M'+H

% T̂?T | |

t v rm h r  w s r w : 20  ?rat

+  N-+H I

s ft  TTTOT SvGTTT : 5T5®T pTT  

^+1K  H N rTltl % IJfri =(d I

f e n  1

Zffe M lt» (d +  STR^T ^ t  T̂TTT, 
^sTT T f  ^  2TT 3^cT ^T K T  «f| Rsil 

^ t  ^  1̂1 ITT ^ t  TT  ^fnT T ^ - 5TTTT,

eft 3Tf ^T^T^T ^Ft =1le1 ^  f a  ^ F t

% . w<rK sptf J ^ f |  I Z V &

% ?F5T ^tui srrfrrr ri$l fen
wrm I  1 rft ^ T %  TTRT ^TPqi-

^  srg?r ^ r r  1 ^ t t  w f  ?
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f a w t  ^TT IpP =ERf ? n t  f a  

vm  'ft-^  ĥ Î ) % farrpft wit 
^  f w  t^ t  11  ^ r  * r it  n  ^srf 

sTwrct r̂ T+ft, ?nf ?ft 1 fr^r#
^  f̂avTT WT ^tTi ?TRj
^ T T  ^ t  f a  M N ^ t

w  ?r ? 1 sft fr w r  | ,  ?r 
? r fe  ^  ^t 5TRT 1 1 d ^ i f r ^  
^ t  ^TcT < H + K  ^TTTcft | f a  T O T T

d ^ r it t^ft, 5ft «(^re1 ^fr 1
ITH vftfiHT--- rft ^TTtf ^qir
^t ^ tf jfT3RT 1̂1 <4 f̂ dl̂ l
wrfT? ^ t t̂ r o n r  ^ rr  ? ftr ® : ?ft 

=hiis 0̂ ^t <h'h i «ra- ?ft?r ?r̂ t 
km eft d ^ r it  tft ?rfr ^ f t  1 ^tt»t t  
^t 'jft ^  g^t ^
if 5 iw r 3mn t ^ t r  ^t  ^ncn
|. w f f a  %  ^ t  TT^m t 

^r^t f  1 m r  f a  f e f r f e r’ s
tft s((ol ^ I

In  r u r a l  a r e a s  d ep o s its  in c re a s e d  f r o m  

R s. 145 c ro re s  to  R s . 3,960 c ro re s .

^ t f t ? n T ^ T | | f a ^ ^  
T^T ^ I ?TTT efr T m  fa

T h e  o u ts ta n d in g  a m o u n t  in  M a r c h  1980 

w a s  R s. 8,269 c ro re s ; a n d  in  M a r c h  

1981 i t  w a s  R s. 9,984 c ro re s .

^ ^fprr Jfo •
'f'^d ^ f a  1065  ®h Os <j h^

=̂ m farfhr % fr®# bj: Tf̂ hrf 
tf ^rstrrrt ^?r ^  5 f? fa  ^  ^

5 3 0  « h  i ? n r  ^

^ f a  ^f TTFT «jgd eT T ^ t ^ T

t |  | ^rfa^r f a w f  ^ t  ^  %

^cT ^t f^ n ft  T̂ WlHdl + < d l TfcTT 
|  I w rfrB t ^t hhhI’M
^  ^ f̂tT ?RT ■MHrTli) y^zft ^
^ t  ? ftr ^  ^ m rr  f a  ^  ^Tsrrr^r

fâ TFT vT>T vst -H (d̂ <;iT
w ĵ ^ ^tttttt i cft̂ r, ^ tt ^ r r
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[«rV T T if r r  ^TTTT f s f |

% Hltl ^  ^ ftT  3 S" % f̂ TTT

^  sffa T̂CTTT eft ^  ^ t
*r ««wT<<n ?rff s t h ^ t t

5 ftT  sfr 4111^11 t f t  eft ^3S

^ t  ^ t f h n  ^ f t  q ^ i f t  1 ?rnT « i ! h 4  
+5^1 f a  ■|lic( r̂ ^ft f

^  =M«K ST %. Riy, ?ft»T l ^ n t

« ft^ "  | f  < 10 ^ s r r r  w ^ r  vft^r ^
^ t  t w M  t f t  f t  ^  id  i t -. ?rt ^  

% T T S  q f ^ T T  ? r f f  1 1 m ^ t

% *fr # r r  t , ^ t  ^  t t r t t t

^  I 5FR  10 ^T ?il*i Ph ?i tft

I, eft TT  p e l'll =1-31

f t  ■Ji id I £ farr ^ t  ^eT*TT t f t  5TPT

»1ffl ^ T  S^>eT M K  1 0  ^T T T
w r f  if £r r̂rsrr % r  ^  % f^ rtfa rr 
*3T 3TRT i| I 3?T ^5% <r+l '5THT, 

^ s %  ir s < + k  ^ r  wrf\ jftfr
wft STT> ^ T % r  I 5 T fR  S T ^ R
^ f a t  STT> ^ T e f t | ,  eft STW7TT
^Tt ^ft W  I ,  V j i  ?Tff *n ^ T  f a

^  % ^T  tt>Mi'»n ^  T̂T R<giq<D

^  <jTt ^ rff f t  S ^ e ft  I

i t^  ^ t  M\W 4  T̂eT |  ? fk

*T % ^ T  ’H le ft 'l l  ^T %  % f%r^ f t
2Tj| 3 Id ?Tft ^  T^T ^  f a  f e f r  i f

5 0 0  ^TTS" TT̂ TT 3#  fldcl ^n%  

% R i^  ^ f e n  w r  1 m  Heii 'T ft

f a s ’ ^Tld ?t ^  5 0 0  ° h 0 ^  ^ W T
y N I  ^ fa ^ T  f> ftr  % f^TTT M*\ < ^ t f  
5 5«1K  ?WT tft T̂-TT ^ifj, eft ^

if wit ^pHH  STq^t ?TTeft | I■ O N

^  SX^iTT f r f t "  41 lei i f ,
^frf% i f  % ^ u f f  ^frf% t  

?rftr«T t t %  ^  ̂ t  ^ ft%
s f t  w f f  i f  ^ r f ^ m r t  T f r ^ r
^  ^Te ft | ,  eft fM '^ e l  ¥ T  ^  P + ^m T  
TT ° F tf WWr ? l f r  f r ^  qi<?ii % I 
i s f ^ r t r  ^pH i||< fl ^Teff % ^  i f

SWHcff % JTTT sfr ^TJT ^  ^ t  T̂cT 
^ T  T |  I ,  ^  i f  $
■=11̂ 11 f a  ?TPT % 5ft w f e r  i
| .  t  fa S T T f ^ t ^ T  ^  ^ t  T̂cT 

'T f t  ^ T ^  |  | ^ T f % ^TT  i f  ?TPT «Ft 

tH^i Hllel ^HdlMl <

^ f a t  f a i V r  ^ r  | ^  f t  S F T

#  ^  t f t  m p n  f a  w t  fr^ r #
r̂ s 1 ^

f, PjH ^t % faspft ^ r
* f t  f iT W T  |  I i f t  ^JeTT 3T^T i f  -

% «1gd ?t f^TWT i f  ^ T  ^ t  ^ 1

^ T T f  ^Tff f?qT 5TT T^T |  I

^ T %  5TT  ̂ i f  S T ^T T  ^ t  ' j I M + lO
^TfS^ '*<'1\ -QI r^u f a  =W I k»tTl 

^ T ^ T T iS  f r  I f f  f  ? ftr 3fr 7 IT^- 

?t ^ l d*l ^ faST̂ ft 
^ t  -T ft f t  T fT  ^  I ^S" TT
S < + K  ^Tt RTFT ^snfflT I

% an^ if ^ntTTiTHhr 

w  5ft ^  tft =ĥ i f a  farrpft

wit ^T T? ^fcf ^TT^T ^TT

T Y  T^T I  I 5TTsff ^ T ^ ft  ^ T t ^ t  w f f  

^ T  ^ r f t  WT?ff TT  ^ f a t
|  ?^T t  ^TFT ^TTTT ^ f t  WTT  ̂ | I

^TT W M  f  f a  fT ^ T t  % ■h ih ?i if

^rrrrrr eft Ten ? r f t  faeFTT W T T  
« l t  ^ f r r f f  T T  T f a t  f  I f t  S W T  I  ' 
f a  fa S T ^ ff % T7S" t f t  TST T fT  f t  
vtx  g r t  f t + e id  7j g f  f t  ^ f t  

f r r ^ f t  i f  g i j K  | ? n  f  i f a ^ f t  ^
fa S F T  ^t c1'Jl̂  % ^T  fast IT̂T
s ^ n ^ t  ^ t  % ?n r s f^  m  

^ t  f t  ^<=11̂  1 'dtfi ^ t  ?nr
tTh^i sptf̂ TTT 1 qrft f^ rfd 1 ?ttt ^ t  
^ T F f t  ^Tfftr I ?|ft eft ^TT f t m  f a  
îcrfl ^t ?ftr ^?s^t s^rr ^ tt  

ST^ M  ^ t  T 1! 1 ^ s t  n fl  ftw r *
^rrfftT 1 \
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uraf % sft A spnt  STTcT

sranr  *mf (fafem)  :

'H'H'HlW SnWST TT̂ T, A  5TTT% 

*IOT % «ft  r̂HT

TTCtT ĉTT g fa

*r=P  TT̂  % *T|  193

%  SRTW 33T  3R  £*f  tft  ?TT%

fa*TTT *flT W t tffaT

fcTT  ̂I  5TT5T  ?t  + 0=1 12—13

5̂T  9̂T  if  14  >̂T

TP̂ tWT̂ r  f̂TT  ®TT  ?ffT  f̂af

ftnrt toft wt sfta?fr ifku *mft

T̂ ^̂1  T̂T  fa   ̂ oj't>  5ft ^5 

H ̂Tl '-I Pd *ff  % if  3T  3»T%

fPT S f̂FFFT WT.  <|fĉ)i| fTPT% 

«MI  f^  5TTTT h/) <  3̂T% STÊrr  if 

sqfarjff  wft 5ft ̂ Rrr̂  if

 ̂̂ in h c;  fr   ̂1̂   ̂ frfa %  e -̂ if

% ff  ̂   ̂  f̂mt %  «?r  Jf f̂

*rtr t̂| ^rmrrt t̂ %

f̂i y, 'Tîr'TFT zrwr t̂ tfjpttt-o

=lld ?fT, dd+l  ^T %  STŷT

T̂£Ft  ̂sft qtwpft mcTt |, srrf̂ r 

T̂̂PTT Ĥl |TT Midi  ̂ f̂at 

 ̂t   ̂ W  I  3R,  ' =sh 1 =t«

ferrr 3R ?sT? %■ TXT TT §̂To -

fâTT  5TTXT jfa  TT̂  % dcMKH 

°»<fi<Hi  5rnT f̂tr  q̂-  r̂

*l0=) ^n  t̂ -H ■3TRT®9"

T̂Tf 5JT(t;  pr|*i%  TTTT  SFFt <s( <*  % 

TTTEFT T̂̂t ff, ?ftT wldl-̂sWl sq̂ qj 

'dĤ1®3‘  %  f̂ T tllg'MO

*n WV ^ff T̂ Ŝ RT $RT TScTT 

r̂r vftT  irf? f̂RT 10-12 ^mt̂f 

f̂t TF̂ l̂ d tspf  ̂ F̂T fâTT |, 

f̂tr,  r̂tTT,  fftr  f̂tir,  maW 

fr+w  % OTT qft  ̂ jftr ^cft 

w   R̂T  r̂t  W f  fa  ftra- #WT

?t t̂ rf T̂ TPsfmROT fan ’w  m

Nî +t ̂TTfit  cR>  STP̂r fâTT wr

I I vrfâT 5ft T̂cT %  n̂tft I

 ̂ T̂% 5TTT '̂iuT  f̂ 'tifidif ̂ t 

| I t̂ W  STTT fâfat w i r̂rat

?TT5r tft fat)i*il t̂ 5pFTcft

<̂.1 T̂% <ad"t if

<gV̂ % fwtr ̂ fat ■sl'il'Jl RVT ̂ TcTW 

% f̂ , 9̂R  % 1%̂ JTT

t̂t-̂ tt  =M Ôl O’ %  5R>o o

qr fstr % f̂ r  #̂ff ’

'Jlfîldl % +1 <(JI t̂tul  Ih î 

TT t| I I

^T g t̂ if FT ^f

t̂ -̂fwr  f̂ rffer t̂ wt

II  f̂o r̂-  ii+l̂ d  P=<+m

iTl'Jldl, ?rrfo ?TRo f[o qto % 3pp̂- 

% |Tn̂ TT̂ TfcT t̂ f T̂ cllpil̂

^ 5TRTT I I t̂s ĝ t +l4^  ̂̂ T 

 ̂  ̂ 5r̂§TT t̂ Wt t fa   ̂ T̂̂

®st T r̂k  qtsRT  f̂  dts 

WT % t̂ul % T̂ if 1̂ < 15 M <«( 
T̂̂r iJd<M % ¥T if ̂ T  cRf if

45 ?R̂ szrfarqt  f̂t

OTOT +<l4‘j| 5fr 5TT5T  ’TTRt t̂ 

^T  %  f̂t%  TfcT  |,  f̂ Ffat 

=HKhPi>(<. H'11'1., ?TT% TTt TT  <s(SI 

T̂̂ % 1 f̂i°r< îlad T̂ 5p̂rt

m  t̂?t ̂ t =m iy-̂41

?flT  | fa t̂s ĝ t # pi r̂

f5RT  'd̂'M  % f%TT  T̂  f̂t

r̂fw  \5S" ’5̂9̂T  ̂ fax[

T̂T̂: <1 jilt'd Â T̂ Tfftw t̂rf 

% ftrtr  T̂vToET  5PTT TT

T|  t I  T̂T̂  1%tT  tflt sft  ^T

r̂fro 11  TR-  f̂ ^

f̂t "̂T fd  ̂*Ttr  ̂| ito ?ITTo ?TTfo

%  fsfff  t̂  ̂ 6 m Tfr-
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% s t%  T ^ t  |  i t ' s r m T
^ T p T T  f a  f t  i f  W  ® f t « P T T

% fa ? R  H R *! I O'
fâ TT THTT ^fR M  Mfd^ld ^Hd^MN>
f e n  *R T  vttK  farFt5Tfe?RT w  *resr 

y im f e n  w r  i *ra t «ft 
W  f ^ x w  ^rr Wfn t z ^ t  q r  t w  
eft ^ r %  ?t « t  ^ r r p "  f t  3 f # t  f a  

3ft ^ ? i r  sftr t i T w r  
%  fa tr d^r s t̂ w t  sft w s  ^ t  
T b r r f e r r  m  T^ t f  i

^  JfK-=Tl,

5rra % w ft i f ^ s f *  S F R fa

s ^ r  ^  f e n r  t #  i
S' flH'Tl i f l <, t̂ IT  ̂ «tid T^sRT "dIg l̂I

f a  w  s f t  t  f a  ^rfe fa s t
^ l yd +  K  ^ T  ^TT % f^fir tft^ T T * T  
%  f̂ TTt  etT s f S T  % fWQ[ q t?  ^ T T T  
W  ^T ^ i f T T  eft 3̂%  2TTT T̂
t ^  Trnff ^w^d ^r^f qfif 
fa s t  ^ r iw + K  wt f ^ r  % f?nr7 
T̂T f a s t  ^ThtpTKf ^T fa s t  ^ ftr r

%  f ^ T  #TT f  eft ^ t  1 5  ^
% ^ r  2 5  w s f  cpp t t  ^ w ^ d  
Tfcf 11 'sm  iff | fa ^stt «i*fl«i
STcfr ir f w r  ^ t  w r :  ^  |  qtr

jprf^ ^ntfW *rrf ^ r  ftrfecr t  

fTl% %  =t>i <.̂ 1 TvTSf T T  <std<ad 
^ t  forfgr 3r ?rfr 1 1  ^s# m ; 

W  % q fti+ iR irt' s ftr f e f t f e f f  
^  s ^ k i  ^ r t  q^rTT |  \ * r t  gwrpr 

I  f a  f e f a t  T b r qr ^ n r  TT^t
% ^TJ[ ^M M ^+dl | ^ f a

f r  in  cft̂ r 'h t s  t #  t ^t-
^ T  TH Sl S  ^TT- S^cTT |  I

^  ^ S  T f W  ^ t  STeT ^ T T  ^TC 
^ S  ^ T S  S ^  |  I

S’ faxT SWt 'jft ^T r^F «(id ^ t
?ftT EiTR ^ R T  ^ ifH T  \

3ffT ^  ^  ^T W

|, ^S% ^  t  S R * T

S ^ W  ^ tft fe^TT T #  | I 5ft 

^ T  faS P T T R  T T S ?  T T  f s ^ R f  
|  ^  f a S R  eT^ q j ^ T  T f ^ t  9 ^

1 1  T T S T  % S^dtd T T  f l  SfRTT ^  I 
5TIT  ̂ ^to ?nTo 5Trf o ^  ^ T  

^ t  sts T ^tsr W t  |  f a  ST |
®: p T R  eRT ^ T  ^ R  5rfcT5Tcr
5ETT5T T T  ^T^TW  + < 1 ^ 1  I 3Tf s ff 

S tS T  W f R c T  ^ t  *PTt aft, ^  ? n S

^ r  s t t̂ T ^ r ^ t mrr ^it ^itr ^ s
S T R  ^ T ^ f t  ^ t  =hlHdl %  M IU K  T T  

q t I M i‘jf M JK  ‘+>l!#d't)K 3fjf

f^ rr y^= iRT t  zn t i t  % rt |  d t 
^ fa t  5FTT §  ^ T  12S  ^-^T 1 5 ^3TR 

^T% rT^ 3pt ^ H y ^ + d l  flrft |  ?TtT 
fr o  5qrro ?nfo ^tt tft irfr
f  f a  ^ r s fr r  ^ t  % ^fmt

^q- STT^r T T  ^y\  7 P W  sFT nr

d lfa  ¥to 5TRo mfo % =M«-d*ld
T̂ TT %^T t  WFH Tt^RR T̂ST

^ fR  ©̂ 1M  -dd T T  $ dd  I <5TT^t 

^  q t  f a  sqrST TTTO’T ^  sqi^T■ C'
^t stttt 1 ¥S#m; s to  m o  mfo 
?̂t W*T StST ST5TRR ^fdH M S^T 

% S ^ T  ^  ^ f R - 1 5 ^ T T  ^T T T  

|

19 h r s .

^S% SFT |t TTWT # T

^  ^ns^T ^ t  t̂^ t  ^nft

fR T  f t  S  m r d ’ S T T T R  5TTT f w

irm  |, ^ f a  ^ftr s r fe n  #r

^ t t  s  fr5 %  s ^ - s  ^ 1 y t r

s tft  ■Hldd̂ M S ^ T t ^ w ft  ^TT=T 

^ftT fa^TT T9", ~5S% ^ K  ^tl'ti't
5rr^r |  1 ;3s^ii 

|  f a  jtt^t: ?f. ^ M R

credit policies o f  45$
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% cfr»T |  f i r ^ H — s n fe m ft

^ f a t  ^ T  5TRT f t ,  T T  

<s»4 M TT fT I W

*r iror |  f a  sfr f n t

i + T i = r r  ff sfr h m  tft T*rf?PF?r 

S T t  *T F T fa t  f ,  3^TTT S W  f r  

=TT T t  sFTPTT W T  ^  I

^rtft ^ntft'T t r t  t t  t f ^ zt  fr fa  

irg- Tnrrfr^r ^ t  % s f t f t f t  ffa T  =5rrffrr 

m fa  % f^rtr ?ntftw s t  T t

^fr fa r frq  ? r rw  JM '^y f t  #  ?fm

isfa ^j\r TTzfm  fr fa  

Trr*flwT « fa  ?r d'H^«cj f f ,  fjra%  f a  

f f  f t  s tt  + I W + l0 ‘

TT ST ^ f f  q -f 1

m  tt A ’ ?ttt%  2 - 3  T f?^ -

^IT T*sFTT -4 l^rTl f  I IFT 

T t  3 fa r r  T  f^HJ fTfrFT t f t  T T ^ T -
ficT ITT £^FT TFT^T %  |, ^ f a t  

TTFTteT (t><rl fa^iT >kl < TT

n r  f r f r ? ^  v T ^ r  t t  T m i f e ^ F T  
^ i iz t  fTefr fcraT t * t o  it? to
tfto  tfto 1 1 ^ s t t  s f  <nftc^ 

ftcTT |  f a  f T  m^T *Tft%  i f  ^  

TJ’S rt^T^T «T'hT % TF T  T t  'H'H I3TT 
T ^  T fT  T f5 'TT§ 5TT T f t
T f t  t t  ^ trx t s m r  % fc*T*r 

y t r  r « «  «(ct' m i'+i ^ fs ^ T  % 
fjprtft % $m rn" *rtffr t t

H f f  f e n  3TF T fT  f ,  ^  TT  *TFTt- 
z\W <+H<it T t  eTTf ^ T  T T  I 5 ? fa

srr^  $  $  ? m  % ?rraTT t t

T fT T  f a  ^ t °  ij^To *fto

?fto t t  t f t  |  1
^ F T  3T[TT ^ ^ H T t  *TRT

?rft s f t f t t  w r  %, ^ f a t  inrrarr 

srmT w rifrr, cn fa  ^  ^

% <itd 'i^ t|̂  % t f t  T t  m t m  

T T  ^ fa  I ^ fT  % ^TFT ^ fF f f  T f  ^TW  
1 fa ^ m rr ^  g ^ t t i w t

% y r p r t  ^ r facT  TTFfH fa n r r

ft^F T T  % M ^ h  ?Tt^ T t  ^TT

1 ^  &Tf tyTS'-Sfd TRTJTT ^ J -

frcT TT^" % % ir  cfTnr % fa ir  

? ftr ^  TFT? % ^TTf rjq ^ a ^ '
T T F t  T t  zftSFTT f ,  ^ f a t  H Lh H d f

g ^ r  c r t f t  t t  w m  |
^ ra fa  f^FTT cTW  t t  TTftst if  IT T 
s n r  # 3  T T  TTrftaTT T t  3IT ? fa  f a  
T fT - T fT  ^ l° T  d M ^ « y  TTT% i f  fa^T - 
fa^T  r R f  T t  T fM T ^ T t  ?TT T f t  f  
? ftT  T F rT T T ft  TT fa^T T ^ 3 T T fw f 
TT ^TFFTT TTTT T ?  T fT  |  I

5Frr 5r ^  5ft r  T f r r  jtt 
f a  sfr T F f h r ^ r  t r r  T r  ?ftT 
^rrtfK ^ t  Tt tftfen ftrft % ^ r  
s to  q^TO TfTO Tfto T f  tftf^ T  ^  ^ t o  
i^TO^ffT 5r4T ^rsr % t t  fa?5T 

^TffTr f a  ^  t ft fb r  5r ^TW9ITT 

eflT TT f̂Tr f T T r  5FT% % TfFT- 

H FT T t  ?TvTRT TTTTT |

M R . D E P U T Y - S P E A K E R : S h r i
D h a n d a p a n i.

S H R I  C , T . D H A N D A P A N I  ( P o l l a -  

c h i ) :  M r .  D e p u ty -S p e a k e r , th e re  w a s  

a t im e  w h e n  (this b a n k in g  in d u s t r y  

w a s  in  th g  h a n d s  o f  v e r y  f e w  p e o p le ,  

p a r t ic u la r ly  m o n o p o lis ts  a n d  th e  c a p i-

ta lis ts . T h a t  w a s  th e  re a s o n  w h y  th is  

v e r y  s a m e  G o v e r n m e n t  to o k  a decision , 

to  n a t io n a lis e  im p o r ta n t  b a n k s  in  
1969.

I  m u st s a y  th a t  s in ce  1969 th is  

b a n k in g  in d u s t ry  h a s  b e e n  m a rc h in g *  

f o r w a r d .  B e fo r e  that, p e o p le  u s e d  

to  c a ll the  b i g  f iv e  b a n k s  as ‘the b ig  

fiv e ’. T h e y  w e r e — th e  P u n ja b  N a -

t io n a l B a n k , th e  B a n k  o f  B a ro d a ,  th e  

B a n k  o f In d ia , th e  C e n t r a l  B a n k  a n d  

th e  U n it e d  C o m m e rc ia l  B a n k . T h e s e  

f iv e  b a n k s  h a d  a b o u t  55 D ire c to rs .  

55 d ire c to rs  w e r e  c o n tro llin g  m o r e



[S h r i  C . T . D h a n d a p a n i ]

t b a n  850 fin a n c ia l in stitu tion . A l l  

th e  fu n d s  d e p o s ite d  b y  th e  p e o p le  in  

th e se  f iv e  b a n k s , w e r e  d iv e r t e d  to  

th e s e  850 f in a n c ia l in s t itu t io n s  o w n e d  

b y  55 d ire c to rs . T h a t  w a s  (the re a so n  

w h y  M rs . G a n d h i  th o u g h t  o f  t a k in g  

o v e r  th e se  f iv e  b a n k s  in c lu d in g  n in e  

o th e rs *  In  th o se  d a y s , th ese  f iv e  b a n k ?  

h a d  the) a u th o r is e d  c a p it a l  o f  R s .  19 

c ro r e s  w h e r e a s  th e y  w e r e  h o ld in g  th e  
d e p o s it  o f  R s. 400 c ro res . T h is  m o n e y  

w a s  u t ilise d  i l le g a l ly  b y  th ese  d ire c -

to rs , the  cap ita lis ts .

T h e  d iscu ss io n  to d a y  is n o t a b o u t  

th e  p o l ic y  o f  th e  G o v e r n m e n t  buft 

a b o u t  th e  fu n c t io n in g  o f  th e  b a n k in g  

in d u s t ry . T h e  G o v e rn m e n t  is w e d d e d  

t o  th e  so c ia lis t  id e a  a n d  u p li f tm e n t  o f  

w e a k e r  sections, p a r t ic u la r ly  in  the  

r u r a l  a re a s . T h e re fo re , I  m u st con fin e  

m y s e lf  to  th e  fu n c t io n in g  o f  th e  b a n k -

in g  in d u s try .

A s  f a r  a s  th e  a c tiv it ie s  o f  th e  b a n k s  

a ft e r  n a t io n a lis a t io n , p a r t ic u la r ly  in  

r u r a l  a re a s , a r e  co n ce rn ed , o f  co u rse , 

th e  d ire c t iv e s  a r e  g iv e n  b y  th e  R e -

s e r v e  B a n k . T h e  G o v e rn m e n t  does

n o t  com e in  the w a y  o f  th e  n o rm a l  

fu n c t io n in g  o f  th e  R e s e r v e  B a n k  a n d  

o th e r  b a n k in g  in d u str ie s . B u t  it d e -

p e n d s  u p o n  th e  p e rso n  w h o  is a t the  

h e lm  o f  a ffa irs . T h a t  is  m o st  im p o r -

tan t. A s  f a r  a s  r u r a l  a re a s  a r e  con -

c e rn e d , the r u r a l  p e o p le  g iv e  m o re

d ep o s its  A n d  th e  d ep os its  given , b y  

the  r u r a l  p e o p le  th e  fa r m e r s  a r e  no t  

g iv e n  to  the  p e o p le  w h o  a r e  l iv in g  in  

r u r a l  a re a s . T h o s e  d ep o s its  a r e  b e in g  

a d v a n c e d  to m a jo r  in d u s t r ie s  a n d  

o th e r  t r a d in g  ac tiv itie s . P a r t ic u la r ly ,  

th e r e  a r e  b e in g  a d v a n c e d  a g a in s t  

fo o d  g r a in s  a n d  o th e r  food, articles.

S o m e  o f  the b a n k s  d o  n o t fo l lo w  

s tr ic t ly  the p r in c ip le s  e v o lv e d  b y  the  

R e s e rv e  B a n k  a n d  th e y  tak e  th e ir  

o w n  d ec is ion s. T h e y  givej a d v a n c e  to  

p a r t ic u la r  a reas . T h is  m o n e y  le n d in g  

p ro cess  is  b e in g  d o n e  c o m p le te ly  b y  

th e  b a n k s .
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M y  f r ie n d  h as  t a lk e d  a b o u t  th e  p r i -
m a r y  c re d it  soc ie ties  a n d  m u lt i -p u r -

p o se  a g r ic u ltu r a l  soc ieties. ' O f  c o u rse ,  

th e  fa r m e r s  A n d  it  d if f ic u lt  t o  g e t  lo a n s  

f r o m  a g r ic u ltu r a l  c re d it  so c ie t ie s  

m o re  re sp o n s ib i lity  th an  th e  G o v e m -  

b e c a u s e  th e y  have! to  r e p a y  it  in  

a p a r t ic u la r  p e r io d . I f  th e y  d e fa u lt  

in  r e p a y m e n t  th e  so c ie tie s ’ a p e x  

b o d ie s  a r e  a n s w e r a b le  to  th e  R e s e r v e  

B a n k . W h e n  it  is  n o t re p a id ,  th e  

R B I  b la c k lis t s  th a t  p a r t ic u la r  S ta te  o r  

b a n k  a n d  th en  th e y  a re  n o t  e l ig ib le  

f o r  fu tu r e  lo an . T h e re fo re ,  R B I  is  a n  

im p o rta n t  in stitu tio n  w h ic h  h a s  g o t  

m o r e  r e s p o n s ib i l i t y  th e m  th e  G o v e r n -
■ m en t to  e v o lv e  a p o lic y  a n d  to  see  

w h e th e r  th e  fa rm e rs ,  w h e n  th e y  a r e  

in  c ris is , c o u ld  r e p a y  th e  lo a n s  w h ic h  

th e y  h a v e  -takein f r o m  th e  c r e d it  s o c ie -

ty  o r  th e y  m u st  b e  g iv e n  som e  re l ie f .  

T h is  sh o u ld  b e  e x a m in e d  b y  R B I .  So , 

the G o v e rn m e n t  sh o u ld  c o n su lt  the  

R B I  in  th is  m atte r . I  do  n o t  w a n t  to go  

d it  p o licy . I  h a v e  con tac ted  m a n y  

b a n k  o ffic ia ls , b e c a u se  I k n o w  m a n y  

o f them . T h e  b a n k in g  in d u s t ry  h as  

m a n y  p ro b le m s .

M R . D E P U T Y -S P E A K E R :  Y o u  h a v e  

y o u r s e lf  b e e n  a b a n k  o ffic ia l.

S H R I  C. T . D H A N D A P A N I :  Y e s ,  I  

w a s  in  th e  b a n k in g  se rv ice .

16, 1982 credit policies o f 460
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P r o fe s s o r  C h a k r a b o r t y  h a s  sta ted  

th a t th e  F in a n c e  M in is t e r  h a s  g iv e n  

in s tru c t io n s  to  th e  b a n k s  to  s tick  to  

d isc ip lin e  in  th e  le n d in g  p o lic y . I  d o  

n o t  k n o w  w h e th e r  th o se  d ire c t iv e s  h a v e  

g o n e  o r  not. i n  a n y  case , th e  a tt itu d e  

d if fe r s  f r o m  b a n k  to  b a n k , an d  That 

d e p e n d s  o n  th e  m a n a g e r ,  m o r e  th an  on  

th e  p o lic y  o f  th e  G o v e rn m e n t . F o r  

in s tan ce , G o v e rn m e n t  h a v e  d ir e c t e d  

the b a n k s  th a t  40 p e r  c e n t  o f  th e  d e -

posits an d  a d v a n c e s  sh o u ld  o e  e a r -
m a rk e d  to  th e  p r io r it y  secto r. T fto se  

b a n k  m a n a g e rs , w h o  h a v e  som e  in -

te re st  in  s o c ia l w e l f a r e  a n d  u p l i f t  o f  

the w e a k e r  section s, t a k e  r is k  a n d  

a d v a n c e  m o n e y  to  th e se  section s. B u t  

so m e  o th e r  b a n k  m a n a g e rs , w h o  com e
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f r o m  th e  h ig h e r  s t ra ta  o f  so c ie ty , w h o  > 

a r e  a g a in s t  th e  p o lic ie s  o f  th e  G o v e rn -

m en t, th e y  te ll th e  fa r m e r s  a n d  th e  

p o o r e r  se c t io n s  o f  t h e  p e o p le  th a t  th e y  

a r e  h e lp le ss , b e c a u se  th e  G o v e rn m e n t  

h a v e  is su e d  d ire c t iv e s  n o t to  g iv e  lo a n s  
to them .

I  w i l l  g iv e  y o u  a s m a l l  e x a m p le . In  

U d u m a lp e t ,  w h ic h  is a s m a ll to w n , I  

w e n t  to  th e  M a n a g e r  o f  the  C a n a r a  

B a n k  f o r  a d v a n c e  to  th e  p o o re r  sec -

tion s . H e  sa id  th a t G o v e rn m e n t  h a v e  

is su e d  in s tru c t io n s  n o t to g iv e  lo a n s  to  

a n y b o d y , b e  it  a g a in s t  I R D P  m a tc h in g  

lo a n  o r  a n y th in g  e lse . T h e n  I  a p -

p ro a c h e d  th e  M a n a g e r  o f  the  S ta te  

B a n k  ol' In d ia  in  th e  s a m e  to w n . H e  

w a s  v e r y  k in d  a n d  he  a g re e d  to  g iv e  

lo a n s  to  th e  c o b b le r s  a n d  c a r t  r u l l e r s  

to  th e  e x te n t  o f  100 p e r  cent, r a n g in g  

f r o m  Ru. 1,000 to 3,000. T h is  sh o w s  

th a t  it  d e p e n d s  m o re  on  th e  p e rs o n  in  

c h a rg e  o f  th e  b ra n c h  o f  th e  b a n k  th an  

o n  th e  p o lic ie s  o f  th e  G o v e rn m e n t .

S h r i  P o o ja r y  h a s  a v e r y  d ifficu lt  ta sk  

b e fo r e  h im  o f  r a t io n a lis in g  th e  fu n c -

t io n in g  o f  th e  b a n k in g  in d u s t ry  a n d  

r e v it a l is in g  it, w h e r e v e r  n e c e ssa ry .

P r o f .  C h a k r a b o r t y  s a id  th a t  so m e  o f  

th e  b a n k s  p r e fe r  to g iv e  lo a n s  to b ig  

p e o p le  r a th e r  th a n  to th e  f a r m e r s  o r  

h a r i ja n s .  T h e  b a n k  m a n a g e r  fe e ls  th a t  

i f  h e  g iv e s  lo a n s  to  100 n e e d y  p e o p le  

in  th e  r u r a l  a re a s , it  w i l l  b e  d ifficu lt  to  

re c o v e r  th e  m o n e y  f r o m  th e m  a n d  so 

he w i l l  b e  in  t ro u b le . O n  the o th e r  

h a n d , i f  h e  g iv e s  th e  e n t ir e  lo a n  to  o n e  

b i g  in d u s t r ia lis t , th e re  w i l l  b e  no  p ro -

b le m  so  f a r  a s  its  r e c o v e ry  is c o n c e rn -

ed. So , m a n y  o f  th e  b a n k  m a n a g e r s  

d o  n o t  w a n t  t o  ta k e  r isk . T h e r e fo r e ,
I  w o u ld  r e q u e s t  th e  F in a n c e  M in is t e r  

to  se e  th a t  th e  r ig h t  t y p e  o f  o ffic e rs  a r e  

p o s te d  in  th e  r u r a l  b ra n c h e s . S o  f a r  

as th e  c ity  b ra n c h e s  a re  c o n ce rn ed , y o u  

c a n  p o s t  a n y b o d y  y o u  lik e . W h e t h e r  

it  is  a  sm a ll  p e rs o n  o r  a  b i g  r e r s o n ,  

w h e th e r  th e y  re c e iv e  g o o d  re c e p t io n  o r  

b a d ,  thi; c ity  b ra n c h e s  w i l l  fu n c t io n  

w ith o u t  d ifficu lty . B u t ,  so  f a r  as th e  

r u r a l  b r a n c h e s  a re  c o n c e rn e d , th e y  r e -

q u ir e  tb.e r ig h t  ty p e  o f  p e o p le  to  m a n  

th em .

In  m a n y  p la c e s  th e  b r a n c h e s  co m -
p la in  th a t  th e y  d o  n o t  h a v e  su ffic ien t  

m a n p o w e r . I f  th is  is  t ru e , it  sh o u ld  

b e  lo o k e d  in to . T h e n , so m e  o fficers  

c o m p la in  th a t  th e y  h a v e  n o  t ra n s p o r t  

c o m p la in  th a t  th ey  h a v e  n o  t r a n s p o r t  

fa c ilit ie s  to  go  to th e  in te r io r  a re a s  

assess  th e  p ro p e rtie s , o f  th e  fa r m e r s  

a n d  to  e n s u re  re p a y m e n t . T h is  m a y  

b e  c o n s id e re d . -

C o m in g  to a d m in is t ra t io n , th e  b a n k -

in g  p ro c e d u re  is  v e r y  c u m b e rs o m e  and  

r ig id .

M R . D E P U T Y - S P E A K E R :  T h a t  is

w h y  y o u  h a v e  le f t  it.

S H R I  C. T . D H A N D A P A N I :  I t  is

v e ry  r ig id . T h e y  n e v e r  a p p ly  th e ir  

m in d  to th e  p re se n t  c irc u m sta n c e s .  

T h e y  th in k  o f th e ir  o ld  tra d it io n s . F o r  

e x a m p le , T h e  S ta te  B a n k  o f  In d ia  w a s  

on ce  th e  Im p e r ia l  B a n k . A t  th a t  t im e  

th ey  h ad  som e  code . T i l l  n o w  th e y  

a re  fo l lo w in g  it, th e re  is n o  c h a n g e  at  

a ll. T h e r e fo r e ,  I  w o u ld  s a y  th a t  the. 

b a n k in g  in d u s t ry , I  m e a n , a l l  the  

b ra n c h e s  o f  b a n k s  m u s t  h a v e  a co m -

m o n  code, co m m o n  p ro c e d u re , to  s im -
p l i f y  the  th in g s  so th a t  w e  c a n  s a v e  

th e  t im e  o f  th e  b an k s .

A s  f a r  as th e  a d v a n c e s  a r e  c o n c e rn -
ed , I  m a y  s a y  th a t  th e se  a d v a n c e s  a re  

b e in g  g iv e n  to th e  fa r m e r s  as w e l l  as 

o th e rs . I  h a v e  a l r e a d y  s ta te d  th a t  

th e re  w e r e  a b o u t  55 D ir e c to r s  in  th ose  

d a y s  w h o  w e r e  h o ld in g  th e  r e in s  o f  

■^economy o f  th e  b a n k in g  in d u s t ry .  

A c t u a l ly ,  I  w a n t  th e  a b o lit io n  o f  the  

d o m in a t io n , th a t  m o n o p o lis t ic  po s ition . 

N o w  a l l  th e  M a n a g in g  D ir e c to r s  o f  

b a n k s  a r e  h o ld in g  th e  re in s . T h e y  

m a k e  a d v a n c e s  a c c o rd in g  to  th e ir  d e -
sire . T h e y  n e v e r  c o n s id e r  a b o u t  th e  

needs o f  th e  c lien ts. T h e r e fo r e ,  I  

w o u ld  re q u e s t  th e  M in is t e r  to  see  th a t  
these d e fe c ts  in  th e  sy stem  b e  re m o v -

ed. O n  th e  c o n tra ry , th e  G o v e rn m e n t  

sh o u ld  t a k e  a c t io n  a g a in s t  th e  top  offi-

c ia ls  w h o  a r e  a c t in g  in  a b ia s e d  

m a n n e r . I  k n o w  o f  o n e  c a se  f r o m  

M a d ra s .  O n e  E x e c u t iv e  D ir e c t o r  o f  a  

b a n k — I a lso  w r o t e  a le t te r  to  M r .  

P r a n a b  M u k h e r je e  d a y  b e fo re  y e s te r -

d a y  in  th is  co n n ec tio n — w a n te d  h is  o w n  

c o u s in  to  b e  a p p o in te d  in  a  particular:
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company. T h e  company was en joying 
fac ilit ies  o f advances from  that parti-
cular bank. The Com pany executive 
said, ‘ I  do not need any consultants 
from  outside’. Im m ediately the Execu-
t iv e  D irector stopped the facilities, an 
advance o f  Rs. 22 lakhs, against the 
princip le or policy o f the bank. F irst 
the bank agreed to open a letter o f 
cred it on documents o f acceptance]. 
A f t e r  this affair, the v e ry  same bank, 
th e  v e ry  same E xecu tive  D irector, 
says, ‘I w ill not honour m y word, I  

w ill not accept documents o f -acceptan-
ce, you have to pay the money, you  

must honour the document o f paym ent’ .
It is against the principles and norms 
o f the bank and people w ill naturally 
lose fa ith  in the banking industry. I f  
such a case is brought to your notice, 
you must exam ine the case as to 
whether that is true or not. I f  it is 
true, you must book that officer. This 
in any humble request to you.

B efore  I  conclude, I  would like to 
say one more thing about the rate of 
interest about which Ranga Ji has also 
stated. The Reserve Bank charges 
only 5 per cent or even below  5 per 
cent, wbereas in many cases, the 
p rio rity  sector has to g ive  m ore than
12 per cent of interest to the banks. 
W hy is there such a large gap bet-
ween the Reserve Bank rate and that 
o f  the nationalised banks? This gap 
can be reduced.

Now, in the name o f credit squeeze, 
it is said that loans given  against the 
jew e lle ry  can be stopped. I  do not 
know whether the M in istry or the Re-
serve Bank o f Ind ia issued instruc-
tions, but the banks say that the M inis-
try  has issued the instructions. I w nu li 
l ik e  to  have a categorical rep ly  from  
the M in ister whether he has issued in-
structions to the banks not to give 
loans against the jew ellery. I f  so, w ill 
it not affect the farm ers who are suf-
fe r in g  fur want o f funds? I f  not, you 
must gi're a categorical assurance that 
bank<: are allowed to1 g ive  loans against 
jew e lle ry  to the small and m arginal 
farm ers.
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B efo re  I  conclude, I  would like  to 
say one im portant thing. M y  prede-
cessor who has spoken just n ow  has 
also stated this.

A s  fa r  as the banks are concerned, 
the bank people say that they have no 
pow ers to prosecute the defaulters. 
They  have to file  a case and w a it fo r  
m any years. M any industrialists grab 
or sw a llow  the bank funds. In  that 
connection a separate legislation  should 
be brought so as to prosecute the de-
faulters.

PRO F. N. G. R A N G A  (G un tu r): H ow  
can you prosecute?

MR. D E P U T Y -S P E A K E R : Professor 
is a person w ith  a soft heart. H e may 
not like.

S H R I C. T . D H A N D A P A N I: That is 
the reason they are not lend ing m oney 
to anybody. They have a fte r a ll to 
repay the money. Bank is not a chari-
table institution. It is a com m ercial 
institution. M oney has to be rvpaid.

A l l  over the w orld  the R egional 
Banks are successful in lend ing the 
m oney to the poor sections. W e must 
also have the regional banks. Or these 
26 nationalised banks can be re-group-
ed sector-w ise i.e. sm all scale sector, 
agricu lture sector banks, etc., so that 
there m ay not be any overlapp ing or 
duplication o f work.

I  once again request the hon. M inis-
ter to see that these anomalies which 
are now eroding the principal should 
be rem oved im m ediately. I must also 
thank Shri U ttam  Rathod fo r  having 
brought this discussion and I  support 
this.

SH RI R. S. S PA R R O W  (Ju llundur): 
On d ifferen t occasions I  have been 
ta lk ing on th is subject previously on 
the floor o f the House. I w ill now 
touch upon the policy  that effects this 
rather im portant subject. To  start 
w ith , I  th ink, w e  a ll have to accept 
the fact that agricu lture to -d ay  has 
taken  the shape o f industry and it  hag 
to  be so. W ith  the grow in g  needs o f the
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population and as things are happening 
around the world, m ore o f know-how 
and so on and so forth, it is qu ite clear 
that it  is now to be term ed as an 
industry. You can g ive  it any nam e—  
agro-industry or any name.

I  had an opportunity o f v is iting 
Japan at one tim e and I  must say as a 
sm all farm er, it  is very  attractive to 
see the m&nner in  which this small 
fa rm er would turn the soils about and 
produce so much. It  is not jn  one’s 
im gination  too how  much through in -
tensive/ cu ltiva tion  they produce the 
output. Now , I  see in Pun jab  and in 
some other areas also s im ilarly  things 
are happening. So, it is the small and 
m arginal fa rm er who is go ing to be 
the back bone to m eet the food and 
other such requirem ents o f com m odi-
ties in India. I f  that be the case, then 
ana lytica lly  thinking, we have to con-
verge  and focus our attention on to 
this particu lar section o f the society 
i.e. small and m arginal farm er. I  kuow 
in  my own area some farm ers on one 
acre o f land are doing such in tensive 
cu ltivation  and producing lo r  instance 
in one three month season potatoes. 
You  call it that way-—three months 
season potato lo the tune o f about 125 
qu intals that is through the dent of 
hard work  and also to understand as 
to how to  feed it. W ith  o f  course 
m oney and other means that you have 
to  produce, to bring out, so much o f 
output. That would mean what? I f  
you want to run some kind o f an in-
dustry, what does it mean? You  have 
to feed it w ith  new  methods, new 
means, as also money. And w e are 
ta lk in g about m oney today. That is 
about what help the banks can give.

A t  one time, I  had the opportunity 
and the priv ilege  to' discuss this sub-
ject, about 8 to 10 years ago. at the 
highest le ve l at the tim e when the 
banks never came to feed ing the small- 
sca le  fa rm er at all. They  n ever touch-
ed him. So, the discussion brought out 
some good results. I  am. v e ry  glad to 
see that things have started m oving 

r in  that direction. But the difficu lties 
' are there and I  w ill  v e ry  b riefly  sum

them up so that it m ay be to  the ad-
vantage o f our F inance M in ister to  
g iv e  us help in that manner.

T h e  first point that I  want to b rin g  
to  your kind attention is about the 
method o f advancing loans and the 
method o f recovery. That is w here the 
whole trouble starts. M y  hon. friend, 
a very  senior member, P ro f. Ranga has 
already said about it. L end in g  o f loan  
or g iv in g  o f loan is no problem  pro-
v ided  you get it  back. That is w here 
the d ifficu lty starts. A , fa rm er basic-
a lly  is  not used to paying back be-
cause, v e ry  fran k ly  speaking, he is not 
a businessman; he is not a shop-
keeper who knows how  to take and 
g ive  back the m oney or to m ove  the 
m oney around. H e has his own w ay  
o f l i fe  since generations past. Now , 
since he has becom e or he is on the 
w ay o f becom ing an industry man on 
the agricu ltural side o f it, he has 
started understanding the gam e o f 
tak ing m oney and then paying back. 
Th is is the stage. In that, we have to 
propel the idea to  his advantage and 
to everyb od y ’s advantage.

H ow  do w e do it  is the question, 
g ive  the m oney and take back as best 
as you can. But can the G overnm ent 
coordinate w ith  the States to w ork  out 
a form ula as to how  to  get the m oney 
back? In  that, I  have a couple o f re-
commendations to make. The first 
recom m endation is that it should be 
tied  w ith  the turn-over o f the crop, 
that is, seasonal m oney, “ I  g ive  you  
Rs. 2000 or Rs. 3000 fo r  fertiliser, fo r  
this or fo r  that, and fo r  what have 
you, but you w ill pay back at the tim e 
o f ripen ing o f the crop.” Then, there 
should be som e agency w ork ing fo r  
that. The farm er never m inds g iv in g  
a portion o f the crop at the tim e o f 
harvesting. There should be some 
agency to  do so. There  m ay h ave  to  
be a passbook. I  rem em ber, when I  
was go ing to institu te it in  Pun jab , 
everybody was happy. Still, w e  m ay 
have to do that. T h ere  should be some 
kind o f  a sim ple passbook, as you have 
a postal passbook. You  te ll the fa rm er 
“ You  have taken the m oney and you  
sign it .”  The  bank officer also signs
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it. Y o u  m a k e  h im  u n d e rs ta n d  th a t  at 

s u c h  a n d  su ch  tim e , y o u  h a v e  to  re p a y .  

W h o  is  to  co lle c t  it? W i l l  th e  R e v e n u e  
D e p a r tm e n t  h e lp  in  co lle c t in g  th e  

m o n e y  o r  w i l l  th e  b a n k s  w o r k  o u t  

so m e  k in d  o f  a  schem e?  Y o u  g iv e  the  

b a n k  a n  e x t r a  officer. Y o u  h a v e  b a n k  

c o lle c to rs ; th o u s a n d s  o f  b a n k  co lle c -

to r s  a r e  th ere . T h o s e  b a n k  c o lle c to rs  

m a y  h a v e  to  be  g iv e n  th is  p a r t ic u la r  

d u t y “s o  th a t th ey  co u ld  h e lp  in  r e a lis -
in g  o r  re c o v e r in g  th e  m o n ey . ^  B u t  I  

l e a v e  it to y o u . I t  is  not th e  t im e  f o r  

m e  to g iv e  a l l  th e  d e ta ils  a b o u t  it. T h is  

h a s  to  b e  lo o k e d  in to .

A n o t h e r  th in g  th a t  I  w a n t  to  b r in g  

to  y o u r  k in d  a tten tio n  is  a b o u t  th e  r is k  

in  r e c o v e ry  d e p e n d in g  o n  th e  c a ta s -

t ro p h e  o r  a n y  c a la m ity  th a t m a y  h a v e  

ta k e n  p la c e , a s  P r o f .  R a n g a  p o in ted  

o u t  in  p a s s in g . Y e s , c a la m it ie s  do  

o c c u r— h a ils to rm , flood s  a n d  a l l  that.—  

a n d  th e  p o o r  lit t le  f a r m e r  is d o w n  the  

d ra in . H o w  do  w e  o v e rc o m e  that?  

S o m e  in d ic a t io n  h a s  a lr e a d y  b e e n  g iv e n  

b y  P r o f .  R a n g a . S o m e  o f  the  p o rt io n  

o f  h is  p a y m e n t  b a c k , m a y  h a v e  to b e  

k e p t  in  re s e rv e ,  o n e  s m a ll  p o rt io n , so  

th a t  h e  a lso  la t e r  o n  c o n tr ib u te s  t o  the  

c a ta s t ro p h e  o r  c a la m ity  as a esult..

A d d e d  to  that, th e re  m a y  h a v e  to  b e  

so m e th in g  f r o m  th e  b a n k  s id e  o f  it to  

c o v e r  the c a la m ity  p a r t  o f  it.

T h ird ly ,  a s  is  u s u a l ly  d o n e , the G o v -

e rn m e n t  in  a l l  S ta te s  ou t o f  th e ir  o w n  

B u d g e t a r y  fu n d s  g iv e s  s p e c ia l a id  w h e n  

th e re  is  a  c a la m ity  a n d , i f  th a t  b e  th e  

case , a l l  th e  th re e  a g e n c ie s  w o r k  a n d  

so m e t im e s  a c u sh io n  is  m a in ta in e d  

w it h  w h ic h  y o u  o v e rc o m e  th e  d ifficu lty  

t h a t  th e  poor c h a p  is  s u f fe r in g  t e m p o -
r a r i l y  b e c a u s e  o f  th a t e s ta b lish e d  

c a lam ity .

T h a t  is  p o in t  N o . 2 in  th is  f o r  th e  

r is k  p a r t  o f  it.

M a n y  o f  u s  h a v e  ta lk e d  a b o u t  th e  

in te re s t  p a r t  o f  it. It  is  a s o r e  po in t, 
v e r y  f r a n k ly  sp e a k in g . I t  is  a  so re  

p o in t  in d eed  th a t  f r o m  th e  R B I ,  the  

in te re s t  m o ves  ou t a t  a b o u t  5 p e r  cent

a n d  th en  at th e  e n d  r e a lis a t io n s  s id e  

o f  it, i t  h a p p e n s  to  b e  a b o u t  10 p e r  

cen t o r  12 p e r  cen t, in  m y  S ta te  it  is  

u p  to 14 p e r  cen t o r  15 p e r  cent. I t  

is  co rrec t. T h is  10 p e r  cen t g a ^  is  

m u c h  o r  too  m u ch . B u t  in  so c ie ty  it 

is  n o t c a lle d  u su ry . W e  c a n  c a l l  it 

b y  a n y  o th e r  n am e . B u t  it  is  so m u c h  

o f  a  gap . I  d id  m y  E c o n o m ic s  a lso . 

M a n y  o f  u s  a r e  E c o n o m ic s  D e g r e e  h o l-

d e rs . W e  h a v e  so m e  e x p e r ie n c e . B u t  

I  f e e l  q u ite  c o n fu se d  a b o u t  w h a t  is  a ll  

th is w h ic h  is  g o in g  on . H o w  can  y o u  

o v e rc o m e  th is  d ifficu lty?  Y o u  m a y  h a v e  

to  ra c k  y o u r  th in k in g  o n  th a t  o n e  

p o in t. I t  is  a v e ry  p a r t ic u la r  po in t. A s  

so m e b o d y  su g g e s te d  ‘C u t  o u t  th e  

m jd d le -m a n  a l l  th e  w a y  d o w ft . ’ W h y  

c a n n o t  w e  h a v e  so m e  o th e r  m e th o d  o f  

d e a lin g  w ith  the d ifficu lty?  C a n ’t w e  

m o v e  ou t to w o r k  t e m p o ra r i ly  so m e  

In sp ec to rs?  C a n ’t w e  n o t sen d  th em  

out to do  th is p a r t ic u la r  j o b  j n d  u se  

th e m  b a c k  w ith o u t  th e ir  h a v in g  to 

s p e n d  so  m u c h  t im e  o n  th e se  s ta t ic  

ty p e  o f  H e a d q u a r t e r s  a n d  so  o n  a n d  

so fo rth ?  B u t  it i s  f o r  y o u  to  d ec id e .

I am  c o n c lu d in g  m y  speech . B u t  I  

th o u g h t  I  w o u ld  b e  t a lk in g  o n  th a t  
p o lic y  a lit t le  m ore .

I h a v e  ta k e n  th e  le a s t  p o s s ib le  tim e. 

T h e n  f in a l ly  I  w a n t  to  to u ch  o n ly  o n  

o n e  s m a ll p o in t  w h ic h  m a n y  e m in e n t  

M e m b e r s  h a v e  a lr e a d y  sp o k en  abo u t. 

T h a t  is  the c h e a t in g  p a rt . T h e  w o r d  

h a s  n o t  b e e n  b ro u g h t  out. B u t  I  t a k e  

(the l ib e r t y  to  b r i n g  it. T h e  p o o r  f e l lo w ,  

th e  f a n n e r  o r  th e  s m a ll p e rs o n  who< 

w a n ts  a lit t le  b it  o f  lo a n  is  ch ea ted .

It is  d ifficu lt  to ge t a  lo a n , w h ic h  i s  

sa n c tio n e d  a lre a d y , bu t  it is  n o t  re -

v e a le d  th a t  it is  sanctiorrefd, u n le ss  y o u  

g iv e  h im  th is  p e r  cent o r  so m eth in g ,  

y o u  a r e  n o t  g o in g  to ge t  th e  am ou n t. 
V a r io u s  States? m a y  b e  h a v in g  d if fe re n t  

m o d u s  o p e r a n d $ b u t  th e  fa c t  r e m a in s  

th a t  h e  i s  ch ea ted  a l l  ro u n d . C a n  w e  

s im p li fy  th e  m e th o d  o f  th e se  fo rm s?  

T h e y  h a v e  v e r y  c o r re c t ly  b r o u g h t  o u t  

so m a n y  fo r m s  to  sign . I  h a v e  g iv e n  

y o u  som e id e a  o f  th e  p a s s  book . H a s  

a n y th in g  b e e n  d o n e  o n  th o se  lines?
It  is  a docu m en t. T h e  M o h a r  w i l l  b e  

th e re ; th e  S ig n a tu r e  on  b o th  s id e s  w i l l  ,
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b e  th e re . T h e n  w h e re  is the  n ece ss ity  

o f  th e  m id d le m e n ?  T h e y  o n ly  t ry  to  

t e ll  y o u  th a t  th is  is  w a n te d  a n d  th a t  

i s  w a n te d  a n d  th a t  C le r k  is  w a n t in g  

to k n o w  m o re  d e ta i ls  a n d  o th e r  th in g s .  

T h is  a lso  w o u ld  n eed  a lit t le  b it  o f  

« - o r in e t a t io n  an d  a  n e w  th o u g h t  a b c u t  

th a t  is  to  b e  g iv en .

M a n y  th an k s .

S H R I  S A T Y A S A D H A N  C H A K R A -

B O R T Y :  T h is  is  a so rt  o f  a  g e n e ra l  
ed u ca tio n .

M R . D E P U T Y - S P E A K E R :  I  th in k  

th a t  lo a n s  a re  g iv e n  o n ly  in  th e  fo r m  

o f  ch eq u es . T h a t  a lso  is t °  b e  c la r if ie d ,  

w h e t h e r  it  is g iv e n  in  c a s h  o r  in  th e  

f o r m  o f  a  ch equ e . I f  it  is  n o t  in  the  

fo rm  o f ch eq u e , th is  p ro c e d u re  c an  b e  

fo llo w e d . C h e q u e s  sh o u ld  b e  g iv e n  to 

a l l  th e  lo an ee s .

S H R I  R A J E S H  P I L O T  (B h a r a t p u r ) :  

O n ly  a  c h e q u e  is  g iv e n  to  a l l  a g en c ie s .

« ft  <J«f|aW K ('TCTTT) :

s ft ,

^  t f t  T f f t -  T m p f t
=3Tf|iT m fa  % f a ^ f f  srftrrr

wpt  ?r% —
TT wtf fRT ^TT t|  I  I TTSfe 3ft 

% W  ? t t t  i f  w  ^ t %
f t  ^ n r  f w  |  1

a ft, ^ t f f  1 9 6 9

i f  §STT s f fa  f^RT t R R ^ R i i f  a fa t  *FT
+  I^TT *TT, + )± M I ^ R f  

3TT T n s fh r fa T W  «TT, f M  w f
*Ft fW T  W T  «TT, STTT W
^  q f d ^ P d  ? f lT  5ZTFT fe*TT s n ir
eft ?TPT tRTT TT
* f tT  s f f c  q-, f^HT TT

^rrrf ^  ct^ttt $ptt t ^ t  m  i 

t N r t  3 ^ t  33 ̂ 71 ? ft i w  ^c\ o
fo f f  3"RT sf^T t ^T fT f a  STTT

J T F f t  iT c ff  m t i t i  I f a f f
? fto  T fo  ^ T fo  s f t r  ? ft°  ’Tto TTTfo ^  

» *TPT TT 3^73" 1FTT f a  3HT

eft S lW F t T O R  T f

^T ff eft 5TTT =WcM^d i f  ^  ^  |  
w f a t  * K + K  ?Tff f^ 7  S W t  | 

™ t  f t  ^ T  9 T ^ T T  ^  3*T fF T %  
i f  s fa t  =FT w t w i  fa^TT ? ftT  
j ®  s n r f w h r  w r  ^ t t t  t r T i

? R  T O  * [ f  I  f a  1969  i f  

*T f f W  *FTT *TT ?P f ^  ^  ^
|  1 9 8 2  i f  % f a r  fa^TF ff faeTTT r
^voff s fa f s t t t  fkwr w r  i s^Tl

^  ^  U^- ^ d K ifa d  

^TTT 1 2- 3-82  ^"t fe r r  ^ 7  |  ?T T  

3f ^  ^cfFTT W  | f a  3ft M m d l 

t e r  « ft  T n r f r r w r  %  ^  f ,

^  ^  ^  ^t t ^ r  ^  fsnrifr^r  

^ t  ^ f r s R  =1+ ^  sfat ^ft ?n%5T. 

|  3ft TTq-fecTT ^

^ t  4 0  yfayid  ^  f e r r  ^ i^ i i , 

1 9 8 5  rT^ 4 0 5rRf9Rr T P T fr^ T T

%  ^ f  “FT fT ^ T T  ^ T % t  I t  ^TT -

^TT ^  I ^  ^  o o M i^ o

fT ^ T  ^ F W i  5 T T T ^ ,

i r r q v n ^  ̂ f t r  T l w r ^ a - i ^  w .

% tfa r t  % <?ftT I ,  fa^T ^ t  MN<dt

^ I ' t iT  H M I ^PTT ^  J vdtl ^ f ^ y f a v ^ T  
^ rr facTTT k t | |  I M M  % 3 I ^ R  

W  I  f a  1 6  Mfd^ld ^ T \  

f a r r  v ji l^ ll I m  1 6  TfasTcT 

+ '4 ?  ^ ^ T  ?TTT ^  $rnTvT T fT^TJTc cs
W[ I  ? ftr  3ITRT ^  3TTRT 5RT5I,

m  T^T ^ T  |  I eft q f

fr«rfa  |  i ^i4Th<h ^ m rw , r f in i jy  

f a ^ F T  ? ftr  JRtW f a w  “Ft ^TcT ^>fti

3n?ft I  I ^ t 'S tw  ^ft ?TTT

I 2— 3— 8 2 ®FT ^  <H\\

%  « f t  3 R R  |  | q ^ j f ^ T T

T fT  g , T S ^ T  ^ t  t ft  ^ft T# IT t  fT- 

i T f | l  1 9 7 9  ^ f T T T # ^  5 0 ,6 8 5 .  8 9  

T O '  * f lT  1 9 8 0  f W T t  «l<4ld<t “Ft 

T f  ^ T  ^ t  x$ t* m  ?TTT ^  vftf^Tr, 

^rrr q7t ^t^t^tt ^ i ^ i i  f a  ^ f t



5

i



vpTz 5TF7% t o t  ^ f a r ? r  t t s T
'jRcTt % w q m  |

f l t T  W  f f r f w  STTft I  I frlTT eTTf

% f * r  t f f f  =f t  t ^ - £iet |  t f t r  
w i  t t  ^  «n% |  s t f r  a r f  t f  t f  .
+  K Jd l H f  T i  T*TR T ^FT f  t f t r  f a r  
'*Hd( % TO ^7f sHfT tf t f  ■'Hd ^  I

T ^ r r  m T  le R T  < ^ T O  I  I

ftftT T 3 t « ft  

3ft tf 19 S T ^ T , 1981  ^T fa rw r 

st'ti, ^ ^ fttt ^r ^R^tft ^ m r t f  

*FI TTtf fTT ^ T  srr ^ f i r

fa ^ T R  s q ^ rf f^ T T  5TT t V  % * R -o
g f^T T  orfiPHyr ^ f  16 s r f t f w  f t  w*i 

1 ■fan w r ,  j f ?  %■ ^ r t f  t r t  t i t r t  

f W T T  q r  I * * ? £
T*-M 3 ft  t f  <1M  ^ T ft  ^  I ftf iT  t f t  
T O T IT  TT WTTiT "3T3T H f t  ^TRT I 
s r r f H T f w  ^ r t ?ff ^ id  = f H - i i  f t  3T T T  

|  I % K ,  STWT, TTE*T T3p7r tf 

M lfc!M ifa ^ l f 3Tr J Ih I 'I  S if 'f l '3fT T f t  
I  I 5Tf ^  spr 3 T tf T t f t  f e t f  |  t  

S R t t f  T |  % 3 W f  5TTT
^  ifrft tf 1 5*1 fat* 5TTT 5TRt

tfrftf <4<?1HU I i r N ’F tf ^ T  tf SfHT 

^  ifrt^rcr I ■

if? r  * H $ < i  TT 3feT ST5T t f ^ T  
4 ^  i 'd*icti r ̂ f r  ftf^RT ^rffTT i

^ n  tf srRtfr ?rft |, w t  tf ^ r t

'T f t  <9lel, W T d d =t> f ^ P R  tiH  M  
t f  3FT ^rfy^TT *Tft I 'd'l'Ti]

H 'M 'l '^ T f t  ^ T f f  T ? 3^T% % IT  MIH^

^ 5  t i 'h l  ^ ? ^T% Jr 5TPT

«Tft c fl^ ld  I  I ^  i f  v d 'I 't l

cTT̂ T̂  42 Mfd^ id  |, f ^ fT T  tf,

^  f f ^ T R t f  ^ T T  |  3 8  5rfd t!ld  |  t 
^R#T f^r.T S ^ r T  | ^  ^TTcft

t ,  5 T T frf^ - f ^ t r f iT  ?T R t % F TV TT
r  j b j  fm m  ^  ^ f  T ir i^e r f t
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ftcTT, ^ r ^ < *  5TTT t f t  5®  ^tf^rqr 
(  st^ ftir^  ) , _

'S R f- 'jR f  ^ T R T iR  ^TR ^  ^ R

ftw t |  1 %

ftrrr Tftf%q i

w h k  ^ m m r $  \ ?m %

T O T  f̂r*T ^ f R f  tf f^TT TOT f ^  

f i x  ^ f f  ? rff 1 ^Tfttff s m c t T f^ r
|  I ^MT fHHdl I  efr

t f ^ R  ^fcTT | %  fTTTT *TPTtf 

*sf 0^ 1, sfi f i r  ^ f t  w t t t  1
e T T f 5J f W R T  ^ T  eHT f W T  

T̂TcTT |  I i R t ^ f  e R  ^ T %  ^ ? rtf 
TOT f^TT T R T  |  I 

* n r t  f ^ r  q f^ r  f q f r r  %  t o t .  
tfwt ^ ^n^Tn tf «RR ferr «rr 1%
90 fjJTT ^T^TTeT ^ F f  % TRT ^Tfttft 

t f  ^ T  T f f  eft TTRTT tf tff^eT q f t  f f  

^  I ITT et<Hi S T R  ^ifviilT | d < f

^T tfttfhTT fR T  =^n1f^ t% ^ t f  f t  

0^ ft% 5R  TT, 1 0 -2 0  fe T  tf "3W T

^ 'TlHu1J, I ? R T  -HĤ I T T  T̂T'T ' 

^Tft itfeiMl eft f^RTR (sld t f ^IH ^ t f

^ tt  i w f  ^ t  s h r r  + i r ^ q ,
=Ff ^ t r t  t ^ t  g^nr i

J I f  M  ^ F T  ^ T T  eft f n R w d  ^ T  t f

TiR̂ T fRT 5rtr w  tf fwrtfr 
^ 't ft^TT I 1 ,

^fTeff tf sfr zfa; |  ? ftr  O T ?r sit 

tfr f^T  fte fr  |, w t f  ^ t fr - ^ t f t  f r f t  

^ t f  T r f e r r t f z  % tf^rrt ^ t  t f r « f t to

?ftf%cr i f j n r t  w r f  t f t  ^ f r  ^  ^

^rrr i ^ p r t  s m r r t  «pt efr ^ t r ;  

f T  t fttff T t  5 m t  ^ f4 H l| iti S R R t

|  i t o r  ^ft d^rrr t f t  ^  
f t t f  i
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[ « r t  T n rm crn :

TTsff % ?i f a r  T rm h r 

*T5^T TT  S P R K  ^TT fT f T  S F R  ^*T 

?T f ^ T R T  T t  T ®  ^TT*T f ^ T  ?TTo
eft fr^TJT 5TTWT ^ f T  JM *IM  T ^ T  I 

? p r  fa ro  ^ y = i K  t  m  w ,  t f c r t  

3r srr s f k  t w  ^rft f w  w r

xft ¥^T% T ®  T O T  5Tft I  I ^TPT 

5Fpft qtf?r enft s t pt  3r

8 0  s f r s i d  'Jl'ldl T t  t t

?TT% f  I

M R . D E P U T Y -S P E A K E R :  M r .  R a -

je s h  P ilo t . T h e re  a re  th re e  m o re  

•speakers.

S H R I  R A J E S H  P I L O T :  i  k n o w  m ost  

o f  th e  p o in ts  h a v e  a ls o  b e e n  co v e red .

M R . D E P U T Y -S P E A K E R :  T h e  M i -

n is te r  w i l l  r e p ly  a b o u t  8 o r  8— 10 

P .M .  E v e ry b o d y  w i l l  b e  c a lle d . M r .  

P ilo t .

S H R I  R A J E S H  P I L O T :  M r .  D e p u ty -  

S p e a k e r , S ir , I  w is h  to b r in g  to y o u r  

k in d  n o t ic e  o n e  th in g . T h is  m o rn in g  

o n ly  th e re  w a s  a question . Y o u  s a w  a  

lo t  o f  o p p o s it io n  M e m b e r s  w a lk in g  

an d  s it t in g  o n  the floor. C a n  y o u  see  

a n y  o n ^  o f  th e  so -c a lle d  f a r m e r s  h e re  

w h e n  w e  a r e  d is c u s s in g  a b o u t  th e  

. fa rm e rs ?

M y  p o in t  is  th is. T h is  is  a ll a p o li -
t i c a l  w a y  o f  h a n d lin g  the  f a r m e r s ’ 

a ffa irs . A n y w a y ,  t o -d a y 's  d iscu ss io n  

is  no t on w h e th e r  a fa r m e r  is b a c k -

w a r d  o r  not. T h e ir  c o n d it io n  is p it i -
a b le . T o d a y ’s d is c u ss io n  is  o n  the  

p o in t  th a t  th e  c o n d it io n  o f  the fa r m e r  

h a s  re m a in e d  b a c k w a r d  a n d  w e  w a n t  

to  b r in g  to  th e  n o t ic e  o f  t h e  G o v e r n -
m e n t  th a t  s in c e  s t a n d a rd  o f  l i v in g  a n d  

■cost oi! l iv in g  h a s  risen, so w e  h a v e  to  

b r in g  them  u p  a n d  im p ro v e  th e ir  co n -

d ition . T o d a y ’s p o in t  is  h o w  to  b r in g  

u p  th e  fa r m e r  a t  p a r  w ith  o th e rs .  

W h y  M r . R a th o d  h a s  p u t  th is  d is c u s -

s io n  is to  m a k e  f a r m in g  an  in d u stry .

W e  h a v e  agT O -in du stries  b u t  in  p ra c t i -

c a l te rm s  w e  a re  n o t t re a t in g  it  as an  

In d u s t ry .

S ir ,  f a r m in g  is  a  b u s in e s s  th e se  

d a y s . T h e  m o re  y o u  sp en d  on  f a r m -

in g  t o d a y  th e  m o r e  y o u  get. T h e  id e a  

is  th a t  G o v e r n m e n t  m u st  c o n s id e r  th e  

fa c to r  w h e r e  th e y  c a n  b r in g  f a r m in g  

to th e  le v e l  o f  in d u s try . A s  m o s t  o f  th e  

p o in ts  h a v e  a lr e a d y  b e e n  c o v e re d  b y  

th e  e a r l i e r  s p e a k e r  I  w i l l  ju s t  m e n t io n  

a  f e w  p o in ts  w h ic h  I  h a v e  in  m y  m in d .  

F ir s t ly ,  I  d o  n o t  f u l l y  a g r e e  w i t h  M r .  

C h a k r a b o r t y  th a t  n o th in g  h a s  b e e n  

don e . M r . R a m a v a t a r  S h a s t r i  sa id

th a t it  w a s  th e  C P I  w h ic h  fo rc e d  C o n -

g re s s  to  n a t io n a lis e  the b a n k s  in  1968.

S ir , I  w a s  n o t  a M e m b e r  at th a t t im e

an d , as such , I  w o u ld  n o t  l ik e  to  co m -

m en t on that. B u t  I  w o u ld  l ik e  to  

sta te  th a t  w h e n  th e  b a n k s  w e r e

n a t io n a lis e d  in  1969 th e  lo a n s  to  th e  

f a r m e r s  w e r e  to the tu n e  o f  2.2 p e r  

cen t w h e e ra s  t o d a y  it is  16 p e r  cent. 

S o , y o u  c a n n o t s a y  n o th in g  h a s  d o n e  

o r  c e r ta in ly  y o u  c an n o t co n d em n  th e  

e ffo rts . S ir ,  I  w o u ld  l ik e  to  su g g e s t  

th ta  l ik e  in d u s t ry  w h e r e  y o u  h a v e  

p ro c e d u re  th a t  w h e n  a c o m m o n  m a n  

goes  to  s e t -u p  an  in d u s try  

C T  stfern its th e  p la n  to th e  b a n k  and  

a fte r  th at it is  th e  d u ty  o f  th e  b a n k  to  

g o  in to  th e  d e ta ils  an d  a r r a n g e  f o r  

m a c h in e ry , etc. b u t  in  c a se  o f  a f a r -

m e r  w h a t  w e  fin d  is  th a t  i t  is  the f a r -
m e r  w h 0 goes  e v e r y d a y  to  th e  b a n k .  

T h is  p ro c e d u re  re q u ir e s  m o d ifica tio n . 

F o r  a f a r m e r  to  g e t  a  lo a n  o f  

R s. 5 ,000/- h e  h a s  to sp en d  R s . 200 to  

R s. 300. I n  th e  p ro c e ss  so m e  o f  th e  

f a n n e r s  ge t  f r u s t r a t e d  an d  d o  n o t  

m a k e  u s o f  th is  fa c ility . T h e r e fo r e ,  

to  a ttrac t th e  fa r m e r s  to m a k e  u se  o f  

th is  fa c i l i t y  w e  h a v e  to  b r in g  a b o u t  

m o d ific a tio n  in  the  p ro ced u re .

T h e n , S ir , th e  A g r ic u lt u r a l  P r ic e s  

C o m m iss io n  w a s  set u p  q u ite  so m e  

t im e  b ack . T h e  c o n d it io n s  p r e v a i l in g  

th en  w e re  d if fe re n t  f r o m  th e  o n e s  p re -

v a i l in g  to d ay . T o d a y  th e  cost o f  l iv - .  

in g  h a s  g o n e  u p  w h e re a s  th e  fo r m u la e  

fo r  d e te rm in in g  a g r ic u ltu r a l  p ro d u c e  

p r ic e s  r e m a in s  th e  sam e . I  d o  n o t  

k n o w  o n  w h a t  b a s is  th e y  f ix e d  th e  

p r ic e  o f  R s . 142 p e r  q u in ta l f o r  w h e a t .
In  the c a se  o f  in d u s t ry  w h e n  th e  

m a n u fa c tu r e r  fin d s  th at th e  c o s t  o f  

p ro d u c t io n  h a s  go n e  h ig h  h e  a u to m a - , 

t ic a lly  in c e ra se s  h is  p r ic e . TlStere is

16, 1982 credit policies o f  4.76
nationalised Banks CD is.)
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n o  fo r m u la e  fo r  th em . T o d a y  f ° r  a n y  

it e m  m a n u fa c tu re d  in  a  fa c to ry  i f  it 

co sts  R s. 10- th e  m a n u fa c t u r e r  p u ts  a 

t a g  o f  R s. 12/- a n d  lo c a l t a x e s  e x t ra .

1 S o , so m e th in g  sh o u ld  b e  d o n e  on  th a t

accou n t. I f  the  cost o f  f a r m  p ro d u c e

g o e s  h ig h  th en  the  f a r m e r  w ith o u t  th e  

n e e d  o f  m a k in g  a n y  h u e  a n d  c ry  sh o u ld  

a u to m a t ic a lly  ge t  th e se  th in gs.

S e c o n d ly , to d a y  in  m o st o f  the  

S ta t e s  w e  h a v e  sh o rta g e  o f  i r r ig a t io n  

fa c il it ie s . I f  w e  p u t  fa r m in g  a t p a r  

w it h  in d u s t ry  th en  w e  c an  g e t  lo a n  

f r o m d  ifEerent o rg a n is a t io n s  l ik e  W o r ld  

. B a n k ,  etc. T h e f lo w  o f  fu n d s  c o u ld  b e

c h a n n e lis e d  an d  th a t  w a y  o u r  farm ,

p ro d u c e  w i l l  g o  h igh .

T h ird ly ,  w h e n  a  lo a n  is g iv e n  to in -

t  d u s t r y  it is  s a fe  and  e n su re d  in  v a r i -

o u s  fo rm s . W h e n  b a n k s  g iv e  lo a n  to the  

fa r m e r ,  th e y  in s ist  th a t  it is  the  d u ty  

o f  th e  fa r m e r  to  re tu rn  it. H e  m ig h t  

h a v e  ta k e n  lo a n  f o r  a c ro p ; he  m igh t  

h a v e  m e t  w ith  n a t u r a l  c a la m ity ; h is  

c ro p s  m ig h t  h a v e  b e e n  d e s t ro y e d  in  

th e  p ro cess . T h e  p o o r  c h a p  is  not  

h a v in g  m e a n s  to p a y . Y o u  h a v e  h e lp -

e d  lo t  o f  p e o p le  in  the in d u s t ry -s id e .  

Y o u  h a v e  g iv e n  a la r g e  am o u n t o f  lo an  

to  h e lp  the  sick  in d u str ie s . Y o u  h a v e  

g iv e n  lo a n s  to  th e  e x te n t  o f  R s. 1900 

c ro re s  in  re sp e c t  o f  th e  s ick  u n its . 

W h y  c an n o t y o u  a ffo rd  to pay R s. 500 

to  R s . 600 c ro re s  fo r  the p o o r  fa rm e rs ?  

I t  w i l l  g iv e  th e m  m o re  a n d  m o re  e n -

c o u ra g e m e n t ; m a k e  th em  f r e e  ou t o f  

y o u r  ru le s  a n d  re g u la t io n s  to th is  e x -

ten t. W h e n  y o u  g iv e  so m u c h  to h e lp  

th e  s ick  u n its , w h a t  y o u  g iv e  to  th e  

f a n n e r s  w i l l  no t b e  m o re  th a n  R s. 600 

o r  R s . 700 c ro res . L a s t  y e a r  the  a m o u n t  

w h ic h  y o u  h a v e  g iv e n  to  th e  fa r m e r  

w a s  R s . 679 c ro re s . It  is  no t e v e n  1/3  

o f  the  a m o u n t  g iv e n  to  th e se  s ick  un its. 

I  r e q u e s t  y o u  o n ly  th is : H a v e  a b ig  

h e a r t  f o r  the fa rm e rs .  T h e n  o n ly  th e y  

w i l l  b e  a b le  to  m a k e  u se  0f  y o u r  lo a n s  

in  a  b ig  w a y .  T h e s e  fa rm e r s  a r e  s t ill  

n o t  g iv e n  to  th e  h a b it  o f  ta k in g  an d  

g iv in g  b a c k . F o r  a  v e r y  s m a ll  a m o u n t  

o f  lo a n  th e  fo rm a lit ie s  a re  v e r y  m u c h  

m o re . I f  y o u  h a p p e n  to go  to  a n y  

f  b r a n c h  f o r  g e tt in g  a lo a n  o f  R s. 5,000 

o r  so, y o u  a re  a sk e d  to  fill u p  a p ro -

fo r m a  c o n ta in in g  m o r e  th a n  15 sh ee ts ;  
y o u  h a v e  to  go  to  p a t w a r i ,  y o u  h a v e  

to  go  t o  ta h s i ld a r , y o u  h a v e  to  g o  to  

th e  M a n a g e r ,  S e c o n d  M a n a g e r ,  a n d  

so on  w h ic h  ta k e s  s e v e r a l  d a y s . Y o u  

h a v e  to  ru n  f r o m  p i l la r  to  post. Y o u  

h a v e  g o t  som e p e o p le  w h o  a re  a c t in g  

a s  a g e n ts  o f th ese  b a n k s ;  b a n k s  is s u e  

c h e q u e s  th ro u g h  th ose  a g e n ts  o n ly .  

U n le s s  y o u  b u y  y o u r  r e q u ir e -

m e n ts  th ro u g h  th ese  agen ts , y o u  

d o n ’t g e t  y o u r  ch eq u e . T a k e  th e  

e x a m p le  o f  lo a n  fo r  a p u m p se t .  

T h e  m o m e n t  y o u  g e t  a lo a n  

f o r  a  p u m p se t , y o u  h a v e  c o m p u ls o r i ly  

g o t  to  b u y  it th ro u g h  the a g e n t  o n ly  

Y o u  c a n ’t b a r g a in  fo r  th e  cost. Y o u  

h a v e  to  p a y  to  h im  w h a te v e r  a m o u n t  

^ h e  d e m a n d s . T h e s e  a g e n ts  a r e  th e re  

in  the c it ie s  e v e ry w h e re .  T h e s e  m id -

d le m e n  sh o u ld  b e  e lim in a te d  f r o m  th e  

sy stem  a lto g e th e r , so th ta  fa r m e r s  c a n  

d ire c t ly  m a k e  usfe o f  w h a t e v e r  f a c i l i -

ties  a re  m a d e  a v a i la b le  to  th em . T h is  

is  m y  re q u e s t  to  th e  hon . M in is te r .

S o  f a r  a s  m o n ito r in g  is c o n c e rn e d ,  

som e hon . m e m b e rs  r e fe r r e d  t0 th e  

c ir c u la r  w h ic h  G o v e rn m e n t  h a s  is su e d  

a n d  so m e  o f  th e m  sa id , n o  lo a n  w i l l  

b e  g iv e n  to  th e  fa rm e r s  etc. I  h a v e  

g o n e  th ro u g h  th a t  d ire c t iv e . I t  is  no t  

l ik e  that. I t  is  so m e th in g  l ik e  th is ,  
th a t  in  th e  p r io r it y  secto r, in s te a d  o f  

40 p e r  cent, they a re  w a n t in g  th e  

m a x im u m  to g o  to  th e  m a r g in a l  f a r -
m ers . W h a t  is  h a p p e n in g  is  th is :  

S u p p o s e  a b a n k  h a s  to  in v f*»t  R s . 12 

c ro re s  it in v e s ts  th e  m o n e y  ]* j  a  s a f e r  

w a y  b y  g iv in g  lo a n s  to t ra c to rs  w h ic h  

a re  e a s i ly  r e c o v e ra b le . B a n k s  m e e t  

th e ir  ta rge ts . T h e re  i s  no d & u bt th a t  

m a n y  t ra c to rs  h a v e  com e in  th is  w a y  

a n d  m o d e rn is a t io n  h a s  faK E n  p la c e  

in  Fhe fa r m in g  se c to r  B u t  y o u  sh o u ld  

not re d u c e  f f ie  a m o u n j. o f  lo a n  t o w a r d s  

su ch  i t e m s ; an d  y o u  sh o u ld  n o t t r y  to  

beco m e  s tr ic te r  in  th a t  fa sh io n . Y o u  

s h o u ld  h e lp  th e m  to  p u rc h a s e  th e ir  

re q u ire m e n ts  in  th e  fo r m  o f  m a c h in e -

ry ;  y o u  sh o u ld  m e e t  th e  re q u ire m e n ts  

o f  th e  m a r g in a l  fa rm e rs . I f  y o u  stop  

g iv in g  in d u s t ry  w i l l  go  d o w n T a r w c h ,  

g iv in g  lo a n  to t r a c t o r  in d u s try , t h e ^  

in d u s t ry  w i l l  su ffe r . F o r  in d u s t r ie s e  y d u
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h a v e  s e v e r a l  c o n su lta t iv e  o r g a n is a -
tions. Y o u  h a v e  v a r io u s  c o n su lta t iv e  

a g e n c ie s  w h ic h  h e lp  th em  in  s e v e r a l  

w a y s . F o r  th e  f a r m e r s  th e re  is  no  

s u c h  fa c ility . T h e r e  is  n o  p u b lic ity ;  

th e re  is  n o  t r a in in g  fa c ility . W h a t e v e r  

p o lic ie s  a r e  th e re  m u st  r e a c h 't h e  f a r* 
m e rs . B u t  G o v e rn m e n t  h a s  n o t d o n e  

a n y th in g  to  m a k e  th e ir  p o lic ie s  k n o w n  

to  th e  com m on  m a n . T h e  G o v e rn m e n t  

sh o u ld  m a k e  a l l  e ffo rts  in  th is  d ir e c -
t io n  so  that the fa r m e r s  m a y  k n o w  

w h a t  p o lic ie s  a re  fo r  th em  a n d  h o w  

th e y  c a n  m a k e  u se  o f  th e  fa c ilit ie s  

w h ic h  a re  ofTered fo r  them . G o v e r n -

m e n t  is  m a k in g  th e  2 0 -po in t p r o -

g r a m m e  a n d  o th e r  p o lic y  d ec is ion s. 
B u t  w h a t  w e  find  is  th a t  the ben e fits  

d o  no t re a c h  the p o o r  p e o p le  to  w h o m  

th e  b e n e fits  a re  in ten d ed . T h e  p o o r  

fa r m e r s  d o  no t k n o w  w h a t  a re  th e  fa c i -

l i t ie s  a v a i la b le  to th e m  f r o m  ht G o v -
e rn m en t. T h e y  do  n o t k n o w  what 

b e n e fits  th ey  w i l l  get fro m  th e  G o v e r n -

m en t. So , m y  re q u e s t  to  the  h on . 

M in is t e r  is th a t they sh o u ld  m a k e  

m o re  e ffo rts  to m a k e  th e ir  p o lic ie s  

b e t te r  k n o w n  to the  com m on  m an .

M y  la s t  p o in t  is th is. W h a t e v e r  

d e c is io n s  y o u  ta k e  o r  w h a te v e r  fa c i l i -
t ie s  y o u  g iv e , th ey  w i l l  re m a in  o n ly  on  

p a p e r  i f  th e  b en e fits  a re  not re a c h in g  

th e  fa rm e rs . W e  sa y  w e  h a v e  g iv en  

R s . 1600 c ro re s , b u t  in  a c tu a l term 's, 

i t  d o e s no t r e a c h  them . T h e r e  is  no  

im p a c t  out o f  that. I  re q u e s t  the  hon . 

M in is t e r  to  see  th a t  p ro p e r  m o n ito r in g  
i s  don e .

C h a n e ls  o f  d is t r ib u t io n  o f lo a n s  

a re  m a d e  so s im p le  th a t it sh o u ld  

r e a c h  th e  co m m o n  m an . E v e ry  hon . 

M e m b e r  h a s  a lso  s a id  a b o u t  th is.

20 hrs.

M y  la s t  p o in t  is  th a t w e  h a v e ( a  lo t  

o f  fa c ilit ie s  to the fa rm e rs . B u t  th e  

q u e s t io n  is w h e th e r  th ey  re a c h  the  
f a rm e r s .  So  f a r  a s  the  in d u s t r ia lis t s

ka r e  co n ce rn ed j th ey  ge t  lo a n s  o v e r -

n ig h t . H o w  do  th e y  ge t  the lo a n s  

o v e rn igh t?  I  h a v e  re a d  an  a r t ic le

w h e r e  it is  m e n t io n e d  th a t  a lo t  o f  

sa n c tio n s  a re  g iv e n  a f t e r  a  d in n e r  

w h ic h  a re  c a l le d  'D in n e r  S a n c t io n s1. 

I f  y o u  h ost to n igh t  a d in n e r , y a u  w i l l  

g e t  the  sa n c t io n s  to m o r ro w . T h is  is  

a  c o r ru p t  p rac t ic e . I f  y o u  stop  th is  

p rac t ic e , a n d  g iv e  the m o n e y  to  th e  

f a r m e r s  it w i l l  r is e  the  a g r ic u ltu r a l  

p ro d u c t io n . W e  h a v e  d isc u sse d  th is  

s u b je c t  th ro u g h  a C a l l in g  A t te n t io n  

M o tio n , u n d e r  R u le  377 a n d  th ro u g h  

o th e r  m eth o d s . B u t  w e  m u st  see  th a t  

so m e th in g  is  d o n e  f o r  th e  fa rm e rs . It  

is  n o  u se  d is c u s s in g  th is  s u b je c t  t i l l  

3 O ’ c lock  in  th is  H o u s e  i f  the  im p le -
m en ta t io n  is no t e ffected . W e  w a n t  

th a t so m e  p o s it iv e  ac tio n  sh o u ld  be  

ta k e n  in  th is  r e g a rd  so th a t  th e  f a r -

m e rs  c an  fe e l  th a t  th e  G o v e rn m e n t  is  

m a k in g  som e  d e fin ite  e ffo rts  in  m o v -

in g  th em  to w a rd s  p ro g re s s .
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f lT F  'TRTT ^  I ? F %  f M ^ R T  FR T 
W U R  TT F tF -^ T F r  | ,  1^JF% T R F  
^ r  i t  ?r T T F ^ T  T t  FTF T r  ^TRf t  |  
^ T F  FT^ft TT 5 t T  F m  Ŵ t f t  TIFT

m  i t  ^*TT FT^TT g I
f̂pJ\ 3% ? fR  ^ f r  T t  S r fw r F t  T t  *R ? r

TTFT T̂JTT I. ^Fn : ^ F  % F t ^  %

art■fevf fc r t^  ^r.'F | f  I  f e  q^F

?Tft I f F ^ -  I  1 ^ F t  T t  U^f t  s r f w  
t  f^» F I R  F T T F , ^ T  F f  - S iT fifd T  
fe r f ^ q T  T  T R F  TT F ^ T F F f ^
^ t  FTcft. F t  qftTTT f^ H ^ : F iT  ^ f t
F r f?  TT =TT 351  ^  t  FRTT |  ^
f i f  c ifi^  f r  ftW  |  1 z f m r  ^ f w
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[«ft sr-TT? '

M +K  h R«1c1-T 3TTTT ^ if^ T  f a  5WW*11 

api SF3T ?T f r  I

w ?  sn r t r * t  £crc n r  q rrrm - 
« R T f frrcrir 

% ?fi'CCS flfSRTRT, TT--JT 9 W R  % 
s T fa w u  sfrr ^rnr f t  fm r ^ R -srfa - 

' fafsr f f  1 ^  ^ r z r  w  q r  ^& r 
' % h im H i q r  r« M K  ^  *frc ^ r

jt' q H  ^  f ^ w f  sfn: 
f t x i t i y. ,ji ir "H^Ndi 'k 1

^  rn r ^ ^ tjt ^ r%

* p r  «rrrf 5TRt  ?t r  wtj
sra- % 5T f  <̂  ^ r  sr ^ f t  ^iff^r 1 
W¥, T O T R T  ?TTT r̂ftrfTFT ?T^T fPTT,■> c»
SflfaiT ’ STT'tfTT T T  %  ^UT 7
*P F T  I .

fr fR  ^ r  T R F^ t ^ t  o^crr^rr f R T  
1 f *4  I vfPT 1tS>‘.-̂ j'. M l i - y  I it *T ^ H

cTf; ^rs% f r t ? f r  srra’ f  ? m
^rnftw ^rCfrRT t f k  s s r i w  ^  ^ w  
HfT7  ̂ ?PTr<T f r  3TRft |  1
g r ^ r r  ^ r w. ^ t  fpnr ftrfRcr
37T ^TT ^TfflT, f^RRi Mr  ̂*, M 1
?r^foRr ? rfy ^ m  ?rrcf ^  i ^ t s c t f t  ^ t  % 
^ i r  % * n w r  ^ t  f ^ q T ^ r  f  i
^  < k + k  ^  srrersrFr f e n  |  dr ^rctt 
^  *rfr ^  ir w ^ r  cn^r t a r  i 

f̂r f̂r srirr |  f^: w fr w r  ir 
far r̂tf^RT ^ r  q^T f r  jpr f  1 s N r %
^ r iw r fr m  i r a i  % ^ rfy + iR ji i . . .

MR. D E PU TY -S PE A K E R : These are 
all repetitions. You can g ive  any new 
point which has not been touched 
LDon.

«ft Tf<:m*r sh;t* **rf : t  *mrer 

stt t^ t g 1 irrr gsr^r | T ^ m f  

? rk  ^ <+1 <T g f r r f w - ^ r  ^r^ft 

w  *Fitf ir ^ k c i  ^ tttt ^rr^r ?ftr

^ r  + K * K  «PTRT ^Tff^r I

?T^T% ?TT«r ir  ^ r  U W N  ^T 5PT- 

r<fa ^TcTT g  I

SHRI S. 13. S IN D A L (BelgaumJ: J 
congratulate Mr. Uttam Rathod for 
having in itiated this discussion. 1 
congratu late M adam  Prim e M inister 
io r  having nationalized the banks. 
A fte r  nationa lization  we ttcive im-
proved our agriculture to a great 
extent, but not in proportion to what 
we should have done.

When we g0 to the banks as agri-
culturists, ho,w m any times have we to 
parade ourselves before the bankers? 
Sometimes they say they have no agri-
culture-trained technicians to assess 
ihe land, and the assets and liabilities 
o f the agriculturist. Sometimes they 
viy there is some order from the 
Reserve Bank. L ik e  this, we cannot 
get the loan> and the land develop-
ment banks through which the m oney 
is given. Pay the loan in instalments. 
And before we complete the well, or 
uke up any other job half the money 
is spent in going and coming, and
paying the m iddle man.

I would specially concentrate -on 
recoveries. W h ile  m aking recoveries 
through litigation , the banks have* to 
spend Rs. 1300|- for every Rs. 5,000|- 
of recovery. But i f  it is taken as a 
revenue recovery, on ly Rs. 57/- need 
to be spent. Through resorting to 
revenue collection, litigation will be 
avoided

Agricu ltu re is being looked down 
upon by the bankers. Th ey  say the 
agriculturist does not re-pay the loan. 
But the fact is that the agriculturist 
n ever refuses to pay back the money. 
But as suggested by Mr. P ilot, there 
is no technical tra in ing for agricu ltu-
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rists, as com pared to industrialists. 
Industrialists are trained technicians, 
they w ill start without money, and 
m ake crores o f rupees. And  when the 
m ill becom e5 sick, they are benefited.

1 M any a tim e they make it sick them -
selves, though it  is not actually sick. 
Bu t so fa r as the agricu ltu rist 
is concerned, he does not know  
w hat to do^ because his fortunei 
a lw ays fluctuates w ith  monsoon. ■ H e 
is arnuised when he gets the loan; and 
he is in difficulty when he does not gel 
the money because of harassment. 
In this way, he is hairassed 

 ̂ w ithout money, and w ith  m oney also. 
T o  do away w ith  these things, the 
Tahsildar should be instructed ito pay 
the agricu lturist d irec tly  fo r  the d ig -
ging o f the w e ll and fo r  p rov id in g  

Y'punip sets. O therw ise, the agricu ltu-
rist has to m ake rounds o f 12 or 13 
offices, to gett the certificates. And as 
Mr. Rathod suggested, fo r  obta in ing 
one loan_ w e  have to m ortgage a ll 
the properties that w e  have. It  is 
not the case, jn the case of the in- 
dustrilist. The w h o le  thing ;s com pli-
cated in th e  case o f agriculturists. 
Therea fter, he cannot raise any other 
loan. anywhere.

The purpose o f nationalization is 
not benng ach ieved. W e  h ave  Ito go 
again to the commission agents. In 
our area, th ey are* called  boot-bankers, 
because when we want money, say 
Rs. 10,000/-, they take the pro-note 
fo r  Rs. 10,00*0/-, but pay us Rs. 8,000/-. 

i But they recover Rs. 20,000/-. They 
»are v ictim izing the people, although 
the G overnm en t has a good policy. I 

 ̂ w ou ld  lik e  to  suggest that the atti- 
' tude o f th e bankers should change. 

T h ere  should be in vo lvem en t w ith  
the agriculturists.

Therei are m any good bank mana-
gers. Th ey  have the w e lfa re  o f the 
people at heart. In  rural areas^ the 
deposits are m ore than w h at is actual-
ly lent out to agriculturists. But they 
say that there is no re-paymenit. I  
have checked the position in m y consti-
tuency fo r  the last ten years. The 

\ deposits there are more. T h e  deposits 
> e  g iven  to c ity -d w e llin g  people, and 

they are benefitted. The reason is

that Bank  M anager and the staff-on ly 
com e from  the b ig cities, they never 
come from  rural bias. That is why 
they never care when an agriculturist 
goes there. There fore , I wou ld  sug-
gest that the M in ister should take 
care to see that the attitude o f the 
bank peop le  must be changed and 
specially the agencies o f the R B I 
should be stopped from  functioning.

When a tubew ell in my land is to 
dug, the Governm ent should demar-
cate whether there is any w ater or 
not and they should equip it w ith  the 
m achinery, and the m om ent the w e ll is 
dug, Tahsildar should come and m ort-
gage m y property and transfer it in 
the name o f 'the concerned au thority 
H e cannot get money as early  ^as he 
requires. So, in that way^ a fte r  doing 
a ll these things, the rates are also 
fluctuating. W e have to look the pro-
blems 0f  an agricu lturist in a re lative 
teqm ! n0t in an independent tei 
There is no m arket, there is no sup-
port price. O n ly the last day, we 
could get wheat price. Then how 
can he m ake his econom y better.? Thsi 
input is* costly, the standard o f liv in g  
is costly, the labour is costly _ e ve ry -
thing is getting costlier. But his 
return is v e ry  low , he gets no return. 
Neither the consumer gets it in the 
cities nor the producers in the v illages. 
I t  is eaten away by the middle-man. 
I t  is a procedural defect. I t  could be 
overcom e by the G overnm ent i f  they 
are serious f^bu t it. So,, I would re-
quest the M in ister and the G overn -
ment to avoid all these procedural 
matters and help the peasants, the 
producers.

This year. being the productivity 
year, there is an order pending. They  
are not getting loan. Unless w e pay 
them, unleg w e  g iv e  them m oney, o ld  
debt also cannot be recovered. So fa r  
as an industry is concerned, a person 
can start today one industry by him -
self; tom orrow , he can start it in the 
name o f his son; day a fter tom orrow. 
h| can do it in the nam e o f his w ife: 
a fter that, he can do it in the name o l 
his grandson. H e can get cro res oJt 
rupees in this w ay only b< one fam ily ; 
whereas aJl the n e m h r s  o f the fam ily
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o f an agricu lturist put together he can-
not get Rs 1.0,000 or Rs. 15,000,

I f  one m ill goes sick, crores o f rupees 
are gone. W ith this money, so many 
villages, one d istrict could be im prov-
ed. That proposal has not been taken 
care o f  by the bankers.

N ow  a new tractor is being sold at 
Rs. 2-3 lakhs. H ow  can he purchase; 
it? W hat the loan he gets-— 60-70 
per cent? T3y the time he pays his 
debt, he has to dispose of all the land. 
Unless he has mechanised it, lie can-
not get production. Uniess he nuts 
inputs, he nannot get production O ver-
all, there is no rain. Then he has not 
got godown facilities. W here can he 
keep his goods. I f  he has godow n 
facilities, he can keep his goods ana 
then can s «il them at the appropriate 
tim e1. H e can never hold the purcha-
ser because he is so needy; he cannot 
put his goods produced in a proper 
way. In that way, he has to face so 
m any difficulties and harassment in 
every  way. R e la tive ly , it should be 
taken note o f by the Governm ent.

As far ;»s their functions are con-
cerned, especially in v illages ;— I have 
personal experience— they nomrally
never encourage a good agriculturist, 
They expert him to come through an 
agent o f their own. W hen w e  see their 
counter-parts in the city, in five-star 
hotels thesft bankers are found. I am 
sorry to say this, bu£ it is a state 
o f affairs and that should be aken 
note of by the Government; and they 
should s^e to, it and try to  do some-
thing about it i f  anybody is found 
movijng like that, because he is an 
interested man; he takes him  there 
and entertains him. H ow  can ithe poor 
agrculturist entertain ? That is one. 
And secondly, about the weaker sec-
tions, lo t things are spoken^ lo t of 
lectures arc given, on m any p la t-
forms leaders speak, about them. But 
what fe th«f actual implem entation ? 
The weaker sections have on ly two 
or three acres o f land. -They ne^er 
get it. They  are not even  recognised. 
They  cannot g ive  any security. They 
never get the loans. W henever we

ask the banks to  g iv e  m oney to them , 
they just fo r  Shastrok t g iv e  loan to  
ten people and do aw ay with the rest. 
W henever we ask, they say, ‘ They do 
not pay back, they n ever come to the 
bank and we cannot recover.”  A s  it ' 
is stated by somebody here, the banks 
have to be trained t0 in vo lve  them -
selves. Sim ple involvem ent o£ the G o-
vernm ent and the bankers w ith  the 
promises made to thei v illa gers  and 
agriculturists is needed. I f  w e do not 
have that involvem ent, or w ill power, 
w e cannot achieve anything. A c tu -
ally we have to congratulate the 
k ;san because he has prevented  us 
from  Gegging in the in ternational m ar-' 
ket. N ow  we have a buffer stock o f 
some 33 crores worth, foodgrains. But 
in spite o f that what is the importance 
g iven  to him  ? W hat is the recogni-. 
lion? W hat is the relevance. A re  
w e taking care o f the agriculturists ? 
Specially, fo r  dry farm ers i f  a natural 
calam ity occurs, he ’has to dispose of 
half o f his land to pay oil the debts.

N ow  progressive laws are being en-
acted about ceiling that too, about 
small ceilings. H ow  can the farm ers 
be benefited by it ? For example, 
for cotton a reasonable rate was pro-
mised. But no farmer is represented 
on the APC . Nobody in  the A P C  
knows the inputs and the expenses 
involved and the cost o f production 
involved  in agriculture. They  are not 
taken into consideration. I  suggest 
that an agricu lturist should be taken 
as a M em ber on the, A P C . O ther-
wise, these peop le w il l  not know  
what is the price to be fixed in the 
market. Th ey  have to visualise .
position in the n ex t fou r or five i' 
years, and fo r  the fu tu re also. Then 
that p rice  can be fixed. In  1977 
Rs. 800 crores w ere  lost by  the 
banks due to sick te x t ile  m ills. A n d  
whenever agriculturists are to b e -g iv -
en loan the payment is delayed." They 
are cheated by the m iddlemen and by 
the bankers and others, but they are 
all protected. The agriculturist ;s 
not protected. This is the state of 
affairs the Governm ent should ta k e , 
note of. I would suggest that a Com'/' 
m ittee o f .Members o f  Parliam ent
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should be appointed to see that these 
procedural delays in m aking payments 
to the agriculturists are avoided, and 
w e can think o f g iv in g the m oney 

^  d irectly  to- the agriculturists.

Lastly , i f  w e want to develop rural 
India a direct procedure has to be 
follow ed. For exam ple, Governm ent 
can organise d igging wells through 
the taluk developm ent officers or the 
Tahsildars and other G overnm ent 
machinery. W e can think of taking 
help from  the concerned dealers or 
fr ien d ly  bankers to help the individual

* agriculaurists. '

I  thank you v e ry  much fo r  having 
g iven  ni£. an opportunity to speak. I  
request the G overnm ent to take these 

/1 suggestions in to consideration and 
cut o ff the procedural delays. Other- 
w ise5 the day w ill come when we, 
w il l  have to  declare land a 
natina] issue, and that w il l  be a 
bad day fo r  all o f us when w e  can* 
not afford to cu ltivate the land, what-
ever little  bit we have got.

MR. D E P U T Y -S P E A K E R : Shri
Ghorpade.

SHRT R. Y . G H O R PA D E  (B e lla ry ): ' 
Hon’ble Deputy-Speaker, Sir, much 
has been said on various aspects o f 
finance to the rural sector. I  must 
congratulate m y friend, Rathodji, fo r 

' in itia tin g  the discussion w hich  was 
long overdue. Our m isfortune is that 

x even on a v ita l subject like  this, which 
*Sn being discussed, how poor is the 
attendance on both sides o f the House 

% in spite o f the fact that some o f us, a 
d irty  dozen, are sitting here la te  in the 
night tin 8.30 p.m. It is this indiffe-
rent attitude on our part that has 
m ade the officers at a ll levels . to not 
only take us ligh tly  but to v iew  the 
whole program m e in a ligh ter v iew  in 
the last th irty  years.

^ W h ile  much has been done, as my 
good friend, P ilo t ji, in form ed the ■ 
House, I  would like to point out to  my 

fr ie n d s ,  cutting across party  lines, 
that thisi is a national issue. A s  our 
Prim e M inister has put it, the farm ers ’

in terest is fa r  m ore im portant than 
anyth ing else. W hen that is so, I  real-
ly fail to understand as to why this 
lethargy is there on the part o f  the 
ru ling party, though it is w e  w h o  b ro -
ught about this discussion. I f  this is 
the attitude, how could w e be sure 
that the im plem enting officers w ill 
take the discussion seriously, which is 
taking place today? This is a very  
v ita l discussion perta in ing to 80 per 
cent o f the population.

A s  you are aw are and the hon. 
M inister, w ho comes from  the rural 
area is also aware, that the Indian 
fa rm er does not depend on doles. H e 
is the last person to depend on doles 
and cancellation o f the loan that 
he has ftaken. E veryon e knows 
that when our fo rm er or our 
rural person takes Rs. 10/r as loan, he 
bows his head in shame i f  he does not 
repay that loan in tim e, wheireas some 
o f the industrialists who take crores 
o f rupees as loan; they sit in air-con-
ditioned offices but do not bother to 
repay that loan and thus crores of 
rupees go down the d ra in  
m any a time, w ithou t betting 
an eye  lid. M any o f the hon. 
M em bers have pointed out, when 
industries go sick, what happens to the 
common m an’s money? It  has also 
been pointed out that most o f the 
m oney comes from  the rural sector, as 
a m ajority  o f  the b ig w igs know only 
to take m oney and not to deposit 
m oney into banks. I f  you see the bank 
deposits you w ill  find that it  is mostly 
the honest men, middle-class, salaried 
class, farm ers and the ru ra l sector, 
w ho g ive  deposits to  the banks and 
those deposits a re 'g iv en  in  Ithe indus-
tria l sector as loan. I  am not against 
the industrial *  sector. But I  think, 
there has been an unfortunate im ba-
lance in distributing the national 
wealth  between the farm in g  sector and 
the industrial sector. Just now, m y 
learned friend, Shastriji, pointed out 
that hardly 16 per cent o f the financial 
assistance goes to the farming sector. 
Though nearly 40 per cent is being 
allotted to the p riority  sector when w e  
break up this p rio rity  sector and come
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down lo  farm ing sector, you w ill ap-
preciate that it comes to 16 per cent, 
only. I think, the D eputy Finance M i-
nister, w ho comes from  the rural sec-
tor and also weaker section and who 
appreciates and understands the fee l-
ings of the weaker section, w ill take 
cognisance o f all w hat w e  have said 
today. Since he comes from  m y State,
I know that he has the feelings of the 
common man at heart.

A n y  amount of speeches in P a r lia -
ment or outside is hard ly going to 
cut any ice. I am noit going into mat- 
te'rs o f policy or the doubts en ter-
tained by the bankers. But I w ill 
take this opportunity to say 
how w e  can make the fa r -
mers a little  more honourable, at 
least jn the eyes of the bankejrs and 
the financial institutes o f our country.

Before I go into that, I  would like 
to emphasise as suggested by some of 
the Members, that a parliam entary 
group or a commission should be o r-
dered to go into the various factors of 
financing the agriculture sector, which 
form s 80 per cent o f the Indian popu-
lation. This great farmer. wilh bro-
ken plough, half-starved bullocks, the 
tota lly  exploited farm er, has fed ona 
and a half India during the last '35 
years. They  have risen to the occasion, 
they have taken the challenge and 
they have seen that this country does 
not starve. This is som ething v e ry  
great and to be proud oft I do Jlot 
think any other sector can claim  this 
achievement. Under such .adverse con-
ditions,' the Indian farm er has risen to 
ihe greatest heights in this country.

’ A ll Of us, irrespective o f party affi-
liations, Members of Parliament^ legis-
lators. bureaucrats, officers, eight up 
to the panchayat level, should learn to 
respect this brown-clothed farm er. 
E very  year when We come here, w e  
should not go on repeating what w e 
have said Iasi year. In fact w© all 
should try  to see how w e  can make

4<}i Re. JVm! to re-orient APRIL

the  c o n d it io n  o f  th e  b r o w n -c lo t h e d  

f a r m e r  a lit t le  b e tte r . U n l e s s - w e  a t - ‘ 

ten d  to  th is  a sp e c t  s e r io u s ly , th e  

co lo ssa l a m o u n t  o f  t im e  a n d  m o n e y  

th a t w e  sp e n d  on  th e  r u n n in g  o f  

P a r l ia m e n t  is a sh e e r  w a s te .

There  are v e ry  m any laudable p ro -
grammes that the G overnm ent have 
taken up. A ga in  and again, the P r im e  
M inister has been em phasizing that 
the infrastructure has. to be built into 
the rural sector, and that it  should be 
properly monitored. T im ely  m onitor-
ing is necessary. Other-wise, w e  would 
not have any financial discipline, how 
they are utilised w hom  they are rea- - 
ching . in what form they are reach-
ing and in w hat ratio they are reach-
ing. Unless they are popularly m oni-
tored. the scheme cannot be success-
ful. I t  would be in the fitness o f things 
that a Committee of Parliam ent is 
constituted to keep G overnm ent in for-
med as to how far the laudable prog-
rammes have reached the common 
man.

Unless a pragm atic export-orien ted  
agricu ltural policy is developed in this 
country, w e w ill always be at the re-
ceiving end. Otherwise, w e may go 
o,n talking, but Shri P oo ja ry  or Shri 
Pranab M ukherjee, or anbody in their 
position, cannot go on issuing doles to 
the farm ers. Unless fa rm in g  becomes 
remunerative, there is no hope fo r  us.
W e  a ll ta lk  about the small and m ar-
ginal farmers. Those who know about 
fa rm in g  w ill appreciate the problem  
o f the small farm ers, about 
whom we always ta lk  in season and* 
out of seanson, is he capable of rais-
ing the finances required in such large ,• 
quantities, in this developing economy 
of the 20th century? Then how  it is 
possible fo r  him to raise substantial 
loans and is it  possible fo r  him  to re-
pay the loan? I take you to the plant* 
ing sector like cofl!ee and tea which 
has today stood test o f time. In  the 
last io  years as I  know, i f  not more, 
the coffee prices in particu lar have % 
been stable so far as the consum er is 
concerned.

M R. D E PU TY -S PE A K E R : About/
coffee, you have said yesterday.

16, 1982 credit policies o j ^ 2
nationalised BanEs ' iD is . )
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S H R I R. Y. G H O R PA D E : Yes, but
in this context let it be recorded losl 
it m ay be forgotten  as m any things 
have been forgotten  in the past. That 
stab ility is possible because o f our 
export o f  coffee and tea. I  fa il to 
understand that when w e  have a natu-
ra l and a sizeable m arket in the M id- 
dle-E-ast, w ith  all due respect to those 
countries, except dates and oil^ what 
do they grow  there? The ir meat
comes from, Australia. W hy i am
bringing this to your notice is that we 
should not be shy to  have pragm atic 
approach towards agriculture. W he-
ther it  is industrial sector or agricu l-
tural sector, they are com plem entary 
to each other. In  the present develop-
ing economy o f the tw en tieth  century 
to v iew  both these sectors in isolation 
is not understanding the problem  and 
the com plem entary nature o f these
tw o sectoi's. W ho are the consumers? 
Peop le always talk about the urban 
consumer. They have fa iled  to realise 
that the farm er is the biggest consu-
mer, fo r  he form s the bulk o f the 
nation. A r »  the urban people the only_ 
consumers from  the point o f v iew  of 
the bureaucracy and the M inistry? 
Our farm er? are about 80 per cent, 
then are they not also consumers? 
Does not the farm er require everyth ing 
that every  other man requires? Once 
again, going into the com plementary 
nature of last these sectors— when w e  
talk about producing vegetab le  seeds 
and potatoes, etc. It means you are 
deve lop in g  the horticu lture sector o f 
the country. When we talk :.bout 
fisheries, prawns, sea or r iv e r  fish, W e 
talk about the marine industry. When 
we talk about meet and wool, it mean's 
the sheep breeding industry and the 
leather industry in this country. When 
we talk about da iry  products, it means 
we talk about da iry  industry. This is 
how both the sectors must be viewed 
from.

Sir, when I  came to Parliam ent this 
m orning I  was not aware that j  w ill 
have to participate in this discussion, 
but at the last moment I was dragged 
to jo in  this discussion. W hen it  comes 
to agriculture or rural sector I do not 
just have the heart to say “ N o” . This

is a serious national aspect which we 
just cannot afford to neglect and I  fo r 
one  would like to record m y feelings 
in  the m atter so that m y conscience is 
clear. Mr. P ilo t also said just now,
we have not come here to criticise, it 
is a matter  o f understanding the p ro-
blem. M y efforts are to bring it to the 
doorsteps 0f  the Government, in parti-
cular the M in istry concerned, that 
these are the aspects and concern of 
the people that they, should take 
serious note o f and unless this is taken 
note 0f and some efforts are made to 
implem ent these aspects, there w ill be 
very  little  purpose served by this
discussion.

Y ear after year, we can go on bring-
ing these aspects to your notice. Mr. 
Deputy-Speakeri Sir, you have just re-
minded me that i have said certain 
things about coffee yesterday. I am 
repeating it also 'to-day, Sir, so that 
next year you may not say, “ I think 
you said this last year also” . I am 
confident that unless we are going to 
have a pragm atic export-oriented poli-
cy so fa r as agriculture is concerned,
the farm er, whatever you may say,
w ill be less rewarded and wall be fa r 
bslow  the leve l o f a peon in a nationa-
lised bank. This is the state of affair-; 
in respect o f about 60 per cent, o f the 
small and m arginal tarmers. It is 
only the rem aining well-organised 
farm ing sector who are to some extent 
well ofT when compared to the remain-
ing farm ing sector.

Sir. just before j conclude, I would 
like to draw  your attention t0 one or 
two aspects o f how to generate wealth 
in the farm ing sector and the attitude 
and accountability o f people who are 
responsible to implement the pro-
gramme. For example, even about 
forests, as you see and as I did mu^e 
a mention yesterda3r also, the area of 
forests is hardly 1.58 per cent when 
compared to the world  forest area- 
You know the importance o f forests. 
You know the stress and strain on the 
Indian forests because o f lack o f  ener-
gy. To-day, I  wo,uld like to draw  your 
attention to a v ita l aspect o f bio-gas.
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I would like to know from  the hon. 
M inister whether he is aware that 
China has succeeded in having 7 m il-
lion  biogas plants in  one decade, 
whereas in India in two decades, s i°ce 
the adveht o f the technology only 
75|000 biogas plants have been installed 
and about 50 per cent are not func-
tioning. I did ask this question. I got 
the reply that they are not aware whe-
ther 50 per cent o f biogas plants are 
functioning or not because no country-
w ide survey has been done to assess 
the no.n-functioning of biogas plant. 
W hy such an attitude on such a v ita l 
rural aspect when much money has 
been spent. People do realise the 
importance o f this in the Indian eco-
nomy. When it comes to spending^ I 
under sta^vi this year itself are think-
ing of spending Rs. 50 crores in the 
Sixth Plan.

MR. D E PU TY-SPE AK E R ; W e are on 
the subject o f credit to the farmers.

SHRI R. Y. GHORPADE: Biogas
energy is required for the farmers.

MR. D E PU TY-S PE A K E R ; W e are on 
the loan facilities. W e are not having’ 
a general discussion. This is only a 
particular subject.

SH RI R. Y . G H O RPAD E: I am bring-
ing to your kind notice the attitude on 
an important matter lik e biogas. The 
much needed interest has not been 
taken as far as m onitoring is concern-
ed.

Rural idebtedness problem  has actu-
ally become like a football ground 
between the State Government and 
the R.B.I. As I said the debts o f fa r-
mers are being wiped off by the Stale 
Government whereas the R.B.I. says 
that it should not be done by the State.
I think this is a very  serious aspect of 
the problem  and I would like the hon. 
M inister to realise that our hon. Prim e 
Minister has always been talking in 
term s of this infrastructure and has 
been for pulling up the weaker section 
in th«> rural sector. Just now  our
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friends have said how m any crores o f 
rupees have been w ritten  off when it 
comes to industrial sector. This atti- 
tudea to run w ith  the hare and hunt 
w ith  the hound must end. I  am* con-
fident that our M inister w ill take 
serious note of it. He w ill also ap-
point a Committee to go into all these 
aspects. X am sure he w ill not fo rget 
people like us to be in  the Com -
m ittee and that we w ill do our very  
best, so that during h is tenure the 
country can be proud 0f  that certain 
radical steps were taken when Shri 
P oo ja ry  was the Deputy Finance M i-
nister t° uplift the weaker sections in 
the rural India.

*

T H E  D E P U T Y  M IN IS T E R  IN  TH E  ‘ 
M IN IS T R Y  O F F IN A N C E  (S H R I 
J A N A R D H A N A  P O O J A R Y ): In this
short duration discussion under Rule 
193 eleven hon. Members have taken 
part and the scope of this discussion 
is also very  short. As you righ tly 
pointed out the subject matter o f the 
discussion is the need to reorient the 
credit policies o f the nationalised 
banks t0 extend finance to the vital 
sector o f agriculture.

Here, I want to confine my reply to 
the role o f nationalised banks so far 
as the agricultural sector is concerned. 
Under rule 195, after the brief state-
ment o f the hon. M em ber and after 
the discussion, I should also be very 
short in m y reply.

SH RI U T T A M  R ATH O D : D on 't le a ve t 
out the points made here.

SH RI J A N A R D H A N A  PO O JA R Y ; 1 
assure you that I will not leave out 
the relevant points. But I w ill strict-
ly  confine t0 the points relating tO' the 
subject under discussion. I  w ill not go 
out the subject fo r  m eeting political 
arguments also.

It has been said that the credit policy 
o f the Government so fa r  as the agri-
cultural sector is concerned is a fau lty  
one and fHat the Governm ent has not 
consciously been fo llow ing a policy*, 
which is beneficial to the agriculturists '

16, 1982 credit policies o f 496
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o f this country. A t the very  outset.
I may say that before nationalisation o f 
banks the agricu ltural sector may 
have been neglected but after the 
nationalisation o* banks, I do no I
think that it is correct to say that this 
sector has been neglcted. In  the year 
1972-73, our country was im porting 
foodgrains from  foreign  countries and, 
w ithin a short span o f 8 to 9 years, 
our country t°d ay  is in a position to 
export foodgrains from  this country to 
other foreign  countries. I want to 
ask you whether it would have been 
possible i f  the Governm ent had not 
come before the country w ith  some 
policy which is beneficial to the ag r i-
culturist. W e cannot admit that the 
agricu ltural sector a fter the nationali-
sation o f banks has been neglected.
On the contrary, i  can say that the 
to-tal credit to the agricultural sector is 
picking up and it is go ing up.

The share o f the agricu ltural sector 
in the total credit has gone up substan-
tia lly. I  m ay prove by saying that in 
1969, the percentage o f credit that had 
been given  to the agricu ltural sector 
was 2.2 and in  198i it has come, i f  I 
am not mistaken, up to 14.6. The public 
sector share in this regard is estimated 
at 15.9 per cent In 1968 the agricultural 
sector’s share in the total advances 
was Rs. 45 crores and in  1981, it has 
risen upto Rs. 3,779 crores. Can we 
say that the G overnm ent has not come 
to the rescue o f the agriculturists of 
this country? I f  at all that was the 
case, would the agriculturists o f this 
country have produced an all-time 
national record o f 134 million tonnes of 
foodgrains? I f  they have been able to 
produce an all time record o f 134 mil-
lion tonnes, can we say that the agri-
cultural sector has been neglected? 
Nobody can say that by any stretch of 
imagination.
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Governm ent o r the party o r  the nation 
is n °t aw are o f your difficulties and, on 
the contrary, you have been neglected 
with deliberating motives.” No, it iS not, 
lik e  that. I  may p rove it once again 
b y  saying what is the assistance that 
has been g iven  by banks. I am not 
go ing into the cooperative sector. I am 
just confining my argument to the role 
played b y  natinoalised banks.

You  m ay kindly take into considera-
tion what type o f assistance is being 
given  to the weaker sections in the 
agricu ltural sector.

A s  on March, 1980, Rs. 375.34 crores 
have been given  to m arginal farm ers 
and r s . 304.11 crores have been g iven  
to small farmers. The total amount 
that has been given t0 these small and 
m arginal farm ers is R s- 679.45 crores. 
N ow  you have to analyse and find out 
w hat is the amount that is available 
from  the banks fo r  the agricultural 
sector.

I  may point out here the total 
amount that is available from the bank-
ing sector to agriculture. There is a 
statutory requirem ent also. Banks 
have to keeP in the approved securities 
and w ill the Reserve Bank o f India
42.25 per cent o f the total amount that 
is available. 35 pe reent is the statu-
tory liqu id ity  ratio. 7.25 per cent is 
cash reserve ratio. A ltogeth er it comes
42.25 per cent. Out o f 100, 42.25 can-
not be advanced. It should be kept in 
the R eserve Bank o f India. Now, the 
balance that is 57.75 out of 100 w ill be 
available fo r  advances and fo r ' assist-
ance to be given to all the sectors. 
40 per cent of this 57.75 will so to 
p riority  sector. I  need not exp lain  at
great length as to what is p riority  
sector.

1904 ( S A K A )  credit policies o f 498
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There are so many points which 
have been raised by the hon. members. 
They have g iven  valuable suggestions. 
W e have taken serious note o f .them. 
But at the same time, j  appeal to the 
hon. M em bers not to discourage the 
agriculturists of this country by say-
ing, “You people are neglected. The

Out o f this 40 per cent o f 57.75 which 
goes to p rio rity  sector, 40 per cent 
would go to agriculture sector 
which works to 16 points o f the total 
advances out o f which 50 per cent (o f  
the total direct lending in agricu lture) 
'vould go to the weaker sections, that 
is, small and m arginal farm ers. Th is  is
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the position. W e have to meet the 
requirem ent o f agriculture out of this 
amount.

Hon. M em ber Shri Ram avatar Shas-
tri explained the sectors which are 
included in the prio.rity sector.

I w ill just bring to the notice of the 
Hon. House and through this House to 
the nation that the presen* G overn-
ment has not neglected the agricul-
ture sector in any way at the cost ol' 
the industry sector.

You may kindly note that the 
amount that has been advanced as on 
Novem ber, 1981, to agriculture sector 
is Rs. 4,439 crores.

Rs, 529 crores was the increase 
during A p ril— Novem ber in the years, 
1980 to agriculture and th is time, that 
is,- 1981, It has increased by Rs. 866 
crores.

You m^y kindly n° t e that sim ilar 
variation was Rs. 241 crores in the 
year 1980 to small-scale industries and 
only Rs. 434 crores in the year 1981.

So far as the medium and large in-
dustries is concerned, the variation 
in 1981 is only Rs. 383 crores. 
K ind ly take in t0 consideration the 
variation that has stood as on A p ril—  
Novem ber in 1981, so fa r as the agri-
cultural sector was concerned, it was 
Rs. 866 crores. The variation that has 
■stood in (his period, so far as industry, 
medium and large, is concerned, is only 
Rs. 383 crores. So, nobody can say 
that the agricultural spctor has been 
neglected and that by holding dinner, 
overnight, the industrialists got more 
amount from  the banks. This 
statement in my humble submission 

is not correct 1 may point out here 
that the statement that has been 
rfsclectec} by the present Government is 
not correct. So far as the hon. Mem-
bers’ , contention that the small and

m arginal farm ers interests are neglect-
ed and that more harassment has ’oeen 

causes to them and more secu-
rity has been obtained from 
them is concerned, I m ay submit that, 
fo r  agricultural loans, relaxed security 
norms have been provided fo r  small 
loans the norms are that loam; upto 
Rs. 5,000 are to be granted by the bank 
against hypothecation of the assets 
created out of the loan and no further 
seurity would be required on such a 
loan. A  further concession has been 
given in the case of small loans upto 
Rs. 1,000 where a demand prom issory 
note Is fhe only basis fo r grant o f loan. 
Therefore, nobody can say that, so far 
as small farm ers and m arginal farm ers 
are concerned, a lot o f harassment 
has been caused to them and they have 
been deprived  of these loans and much 
assistance has not been given to them.

S0 far as industrial unit's are con-
cerned, as 1 have said earlier also, 
24,550 units are sick today and Rs. 1808 
crores are locked up. We hsvP to find 
out the reasons for this.

Some of the hon. Members have 
stated that, because of the credit cons-
traints, because money supply has been 
curbed, a lot o f inconvenience has 
been caused to the people. In this 
context 1 may say that there is infla-
tionary pressure in the country apd 
we have to contain tfie inflation. W e 
can say that ours is one of the very 
few  countries that have contained in-
flation. Argum ent has been made to 
the effect that s0 many crores o f peo-
ple are liv in g  below the poverty  line. 
W e have to look at them. W e have 
to bring them to the mainstream of 
national development process, in this 
process, we have to help them. I f  that 
is the case— and the argument has 
been made on the floor o f the House 
and even outside the House that prices 
are going up, there is inflation— it is 
the duty o f everybody to cooperate 
w ith  the Government in order to  con-
tain the inflation.

A number of points have been raised 
ft. ii! one by one, w ith the 

points raised by the hon. Members. I 
w ill be very fast and I  w ill be very
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brief. X  w ill not waste the tim e o f the 
House.

Hon. Member Shri Dhandapani has 
stated that the banks have stopped 
g iv in g  loans against gold ornaments. 
No such instruction has been given by 
Ihe Reserve Bank to stop giving loans.

SHRI U T T A M  RATH O D : Whal
about the cultivators? A re  you g iv ing 
loans to the cultivators?

SH R I J A N A R D H A N A  P O O JA R Y : 
Yes.

SHRJ U TTAM  RATH O D : Two
months back, instructions were given 
that no credit should be given.

S H R I J A N A R D H A N A  PO O JA R Y : 
No such instruction has been given. 
On the contrary, we are m eeting the 
requirements of the agriculturists, we 
are m eeting the requirements o f the 
proirily sector, we are meeting the re-
quirements of the weaker sections.

21 hrs.

No such instructions have been 
given, j  want to make it very  clear. 
A t the same time I may submit that 
we are not going to g ive  funds for the 
purpose o f making profits Or fo r the 
puipose of hoarding. E very  person 
who needs money has to establish the 
need first. The viability of the project 
has to  be established. Only then funds 
w ill be made available.

I t  has been also stated by some of 
the hon. Members that loans have been 
given to persons who are selling pump 
sets through the bank and cash or 
cheque w ill be given to the person 
who sells the pump sets to the agricul- 
turrets, and that it has to be stopped. 
In that context I may say that techni-
cal committees have been constituted 
in States which bring out a list o f 
approved brands o f pump sets and this 
approved list is circulated to all the 
banks and the farm er is at liberty  to 
choose from  this list. A n  hon. M em -
ber, has stated that in such States

w here such committees are not func-
tioning, the banks m ay m ake such 
lists, j  hope 1 the hon. M em ber w ill 
defin itely appreciate that in such cases 
such loans must continue to be given  
in kind and not in cash.

. Shri Ramavatar Shastri has made 
out a point saying that money should 
be made available to the agriculturist 
and n °  reason should be asked. There 
also I m ay say that they have to estab-
lish their need and the hon. Finance 
M inister has made very  c le a r ‘ the 
policy o f the Governm ent when there 
was a discussion through call attention 
motion, through unstarred and starred 
questions. The stand and policy of 
the Governm ent has been made very  
clear to all the people through this 
House and to the nation...........

u SH R I S A T Y A S A D H A N  C H A K R A -
B O R TY : You  have not studied the pro-
blem. You  are not answering the 
points. Relaxation  o f the rules— how 
it can be made available easily, you 
are not saying anything about that.

SHRI JA N A R D H A N A  POOJARY: 
The hon. Member, Mr. Chakraborty 
has stated what is the policy and philo-
sophy of the nationalised banks and 
that the policy has to be announced 
to-day here. I may say that the hon. 
M em ber, P ro f. Rangaji has clearly 
stated that the Governm ent is go ing to 
take note o f it. D e fin ite ly  the G o v -
ernment has made it  clear the policy 
and 1 do not think that there is any 
change in the policy as the position 
stands as on to-day. The Finance 
M inister has made it  clear by saying 
that, so fa r as the cred it policy is con-
cerned, the industrialist or the person 
who wants m oney should (Establish his 
need first and the v ia b ility  o f the p ro -
ject is the main consideration whiie 
granting the loan. So fa r  as this as-
pect is also concerned, there is no  
doubt.

So fa r as Gobar Gas plants are con-
cerned, I  may say that the ARD C  pro- 
vides^ refinance to banks fo r their loans 
fo r  installation o f gobar gas plants. 
Loans are made to individuals holding 
minimum unit or cattle for install*



503 Re. Need to re-orierfl" APRIL 16, 1982 credit policies o f
nationalised Banks (Dis. )

[S h ri Janardhana P oo ja ry ]

lation, o f such plants. In  the year -1982-
83 ARD C  proposes to disburse Rs. 15 
crorea to banks fo r  this purpose.

Proi'. Ranga has m ade some points. 
In  the- case o f m arginal farm ers the 
crop loans are not expected to be more 
than Rs. 5000. Upto this amount only 
hypothecation, o f crops is required. 
S im ilarly, fo r  term  loans also on ly 
hypothecation o f assets created out o f 
the loans is asked fo r  and not m ortg-
age o f the property is required. 
Professor Ranga and some other hon. 
M em bers also m ade out a point by 
saying that, at the tim e o f natural 
calam ities, some concessions should 
be given  ito the farmers.

I  m ay say that firstly, re-schedu!« 
in g  o f the term -loan instalments due 
is one o f th e facilities that has been 
given. Secondly, there is conversion 
o f the crop loan into a term -loan  and 
th ird ly, there is advance o f fresh 
loans which w ill  be g iven  to them . 
No Panal interest is charged in such 
a case. In case o f non-w ilfu ! de-
faults hv the worst sufferers, re lie f 
in the interest is also given. No 
Panal interest is charged.

The hon. Member Shri Uttam 
Rathod has made out a point by say-
in g  that no due certificate in requ ir-
ed. But, no-due certificate is requ ir-
ed for the agricu ltural loans to avoid 
double and m u ltip le  financing to the 
same person. The fa c ility  regard -
ing the recovery  o f dues also ensures 
the need-basedi lendings. Some pro-
tection is necessary there. That is 
because both the cooperatives and 
com m eicia l banks including regional 
ru ral b&nks finance to the farm ers 
in (the same area.

The lion. M em bers Shri Sidnal and 
Shri Ghorpade ask^d fo r  the appoint-
m ent o f a Parliam en tary  Com m ittee. 
So far as this proposal is concerned, 
I  m ay suVnit that no Parliam en tary  
Committee is necessary. The hon.

M em bers have g iven  the ir sugges-
tions and G overnm ent ha® taken, se-
rious note o f them. N o t on ly  that,

' There are also discussed in the Con-
sultative Committee. In these cir-
cumstances also, I  say that no P a r lia -
m entary C om m ittee is necessary. I 
hope the Hon. M em bers w il l  be 
satisfied with this when I say thai
G overnm ent has taken serious note 
o f the suggestions made by them  and 
due consideration w il l  be giver. to 
them.

As fa r  as loans to a llied  activities 
of agriculturists ar>e concerned, they 
are g iven  m ostly to the agricu ltural 
labourers and landless. A  large  
num ber o f beneficiaries under the
IR D P  w ill come under this category.
One m ore last submission that I  
shall m ake is this. A fte r  this I  
shall conclude. So fa r  as IR D P  is 
concerned... ( In te rru p tio n s )

SHRI S A TYA S A D H A N  C H A K -
R A B O R T Y : You  have said just now 
that loans are g iven  to the agricu l-
tural workers.

S H R I J A N A R D H A N A  P O O J A R Y : 
That is under the IR D P . I  shall 
bring that to  your notice just now.

Instructions from  the G overnm ent 
and the R eserve Bank o f  Ind ia have 
been repeated at frequen t in tervals 
that the banks should g ive  fu-l finan-
cial support to the im plem entation  o f 
the I.R .D .P. This also covers a ll 
the, developm ent blocks in the country. 
It is proposed to assist 3,000 fam ilies 
who have been identified as the poorest, 
t comes to 600 familiies in 
each block per year. D uring the 
plan period— 1980— 85— there are about
5,000 such blocks in ithe entire coun-
try  about 1.5 crore fam ilies are to  be 
assisted.

I t  is, therefore, essential that the 
agencies responsible fo r  the im p le-
m entation o f  the program m e p rovide  
credit 9upportt to  the specific schemes, 
w ork  in  close harm ony and assess
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So, Sir, I  am gra te fu l to Mr. Uttam  
Rathod for bringing up this Short Dura-
tion Discussion here. The other 
hon. Members have also given their valu-
able suggestions. As I staled ear-
lier, I  have taken note o f them seri-
ously— not lightly as made out by the 
hon. Member, Shri Ghorpade— even 
though the number here now is v ery  
thin.

M R. D E P U T Y -S P E A K E R : You
have re jected  'the demand fo r  the 
appointm ent o f a Parliam entary 
Com m ittee.

SHRI JA N A R D H A N A  POOJAR\: I 
have already stated about it. I am grate-
ful to all the Hon. Members w lp  ha\e 
taken part in this discussion and who have 
given their valuable suggestions.

S H R I R A JE S H  P IL O T : You  have 
misunderstood some o f the dispussion 
of to-day. To-day's discussion was 
how  to prom ote farm ing so as to 
bring it on par w ith  the industries. 
W e did not ask him what had been 
done. W e also did not say that 
nothing had been done. O f course, 
a lo t o f progress has been made. W e 
said that w ith  the rise in cost of 
lin ing index, tbe standard of liv ing  
o f the farm ers is also going up high. 
That was w hat w e w ere  saying and, 
through our speeches, w e  wanted to 
know  the efforts he could m ake to 
g ive  m ore facilities  to  the farm ers 
so as to bring them  on par w ith  the 
facilities  offered to the industries 
That was our idea. But, Sir, he has 
not thrown any ligh t on this.,

MR. D E P U T Y -S P E A K E R : I think 
in farm ing, the peasants are g iven  
so much o f im portance at in the in -
dustrial sector This is what. he 
says.

S H R T U T T A M  R A T H O D : W e have 
never denied that.
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S H R I R A JE S H  P IL O T ; The chan-
nels which are easily ava ilab le  rto 
the industries can also be utilised by 
the farm ers.

M R. D E P U T Y -S P E A K E R : Thai is
all right. Mr. Poo ja ry , you m ay > 
now  lay the Papers on the Table.

21.15 hrs.

P A P E R S  L A ID  O N  TH E  T A B L E —
Contd.

The D eputy M inister in the M in is-
try  o f Finance (S H R I J A N A R D H A -
N A  P O O J A R Y ) : I beg to lay on
the Table—

Notifications under Customs A ct
and an E xp lanatory Memorandum.

( I ) A  copy each of the following Noti-
fications (H in d i and English versions) 
under section 159 o f the Customs
Act, 1962: -

( i )  Notification No. 11()j82-Cus-
toms published in Gazette of India 
dated the 16th A pril, 1982 exem pt-
ing iron or steel casting and fo rg -
ings fa llin g  under sub-heading
73,33/40 o f the F irst Schedule to 
the Customs T a r iff Act, 1975 when 
im ported into India, from  so much 
o f that portion o f the duty o f cus-
toms lev iab le  thereon which is in

excess o f s ix ty  per cent ad va lorem .

( i i )  Notification No. 111/82-Cus-
toms published in G azette o f 
Indja dated the 16th A p ril, 1982 
exem pting a lloy steel (exc lud ing 
stainless s teel) and high carbon
steel fa ilin g  under sub-heading (1 ) 
o f heading 73.15 o f the F irst Sche-
dule to the Customs T a riff Act, 
1975 when im ported into India, 
from  so much o f that portion o f the 
duty of customs lev iab le  thereon 
specified in the F irst Schedule as 
is in excess o f s ix ty  per cent ad

va lorem .


